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Tabl,·, under sub-section (2) of Sec-
tion 7 of the Employees' Provident 
Funds Act, 1952, a copy ot Notifica-
tion No. GSR 374 dated the 2nd April, 
1960 making certain further amend-
ment to the Employe,'s' Provident 
}'-unds Scheme, 1952. [Placed in Lib-
. ~  See No. LT-2086/60.] 

RESIGNATION OF A MEMBER 

Mr. Speaker: I have to inform the 
House that Shri Chowkhamoon 
Gohain, a nominated member of 1.ok 
Sa bha to represen t Part B Tribal 
Areas of Assam, has resigned his seat 
in 1.ok Sabha with effect from the 
15th April, 1960. 

Shrl Hem Barua: Has he Iliven any 
reason for that? 

Mr. Speaker: I do not think he has 
givt:n any reason. 

ELECTION TO COMMITTEE 
C .... TRAL SILl< BOARD 

Shri Manubhal Shah: 
move. 

beg to 

"That in pursuance of clause 
(C) of sub-section (3) of Section 
~ of the Cen tral Silk Board Act. 
1948, the members ot 1.ok Sabha 
do proceed to elect, in such man. 
ner as the Speaker may direct. 
four members from among them-
selves to serve as members of the 
Central Silk Board for the term 
commencing from the 31st May, 
1960, subject to the other provi-
sion. ot the said Act and the 
u ~ made thereunder!' 

Mr. Speaker: The question is: 

"That in pursuance of clause 
(cl of sub-section (3) of Section 
4 of the Central Silk Board Act, 
1948, the members ot 1.ok Sabha 
do proceed to elect, in such man-
ner as the Speaker may direct, 
four members from amon, them· 

-I 

Grants 

selves to serve as members of thl' 
Central Silk Board for the term 
commencing from the 31st May, 
1960, subj"ct to the other p"ovi-
sions of the said Act and the 
Rules made thereunder," 

The motion was adopted . 

12'08 hra. 

·DEMANDS FOR GRANTS-cOfItd. 

MINISTRY OF REHARILITATION-contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants under the 
control of the Ministry  of Rehabilita-
tion. Shri C. K. Bhattacharya will 
continue his speech. 

Shrl C. K. Bbaltaeha."a (West 
Dinajpur): Mr. Speaker, yesterday 
while I was speaking on this subject 
the hon. Minister got unnecessarily 
agitated. I had made no accusation 
against him. In fact. what I wanted 
was that he should reply and clear 
the public mind of the accusations 
that have been made in the nt~

papers against him. I wanted to 
ereate or give-him an opportunity to 
reply on the forum of the House It-
self. That was my intention. This 
accusation or allegation, whatever it 
might be, to which I drew his atten-
tion was rather a serious onE'. The 
paper in which it appeared could not 
be dismissed as a rag, as it was an 
influential paper, and the hon. Min-
ister knows that the paper is n~ 

and conducted by a p.uon who i. 
himself a Minister in the Con,r ... 
Cabinet nf We.t Bengal. and more 
so. because he was himself the Min-
I.ter at State tor Rehabilitation. 
Theretore, when such a paper pub-
lishes an accusation a,ainst a Central 
Minister ot Rehabilitatlon, that oucht 
to be taken very seriously 8'ld that 
ought to be countered at once and as 
fully as possible. If it had been 
countered before, it would not have 
been my unfortunate lot to brin, It 

·)loved with the reeommSldatrOll of the President. 
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before the House. But since it has 
remained unchallenged, I wanted to 
place it before the House and before 
the Minister, who can reply 
to it and just clear it off, saying 
that there is no basis tor it, of course. 
without being agitated. I am now 
reading what appeared in the papers 
on the 4th of April, which says. 

Mr. Speak.er: Why should be read 
it now? The hon. Minister will look 
into it if there is anything substantial 
in it. 

Shrl C. K. Bhattacbarya: think 
you. I only wanted to draw his atten-
tion to the news which has appeared 
in the press. 

Mr. Speaker: If it is a substantial 
matter, by all means let him reter to 
it. 

The Minister of RehabWtatlon and 
Minority Allalrs (Sbrl Mebr Chand 
Khanna): I have replied to it yester-
day. 

Mr. Speaker: What are the sugges-
tions that he wants to make? What 
are his views? 

Sbrl C. K. Bhattacbar),a: The paper 
Is dated 4th April. I will only put 
the exact English translation of what 
appeared in the paper itself. because 
the original was in Bengali. I am 
puttinll the exact translation, which 
lays: 

"Khanna had not the least 
hesitation to reaction the conft-
dential proceedings minutes of an 
omcial discussion to the hands ot 
the Opposition. There is abso-
lutely no doubt that the conftdetl-
!:nl minutes which were disclosed 
before the Assembly by Sid-
dhartha Ray were manoeuvred 
Into his hands by Khanna him-
self." 

You will kindly note, Sir, that the 
ebar", is direct. ttraight, clear .,.d 
categorical. Therefore ......... . 

Mr. Speak.r: How does it help one 
way or the other the poor refugees? 
Let the charge against the hon. Minis-
. er that he has handed them over 
tif;liherately stana or fall, but so far 
3S the refugees are concerned it does 
not help them. J am going to .Ilow 
only 15 minute. to him. He has 
aheady taken StX 01" seven minutes. 
JC lie has anything te say regarding 
the condition of the refugees and 
Iheir amelioration ....... . 

Shrl C. K. Bhattacharya: I have. 
But these things are being openly 
.aid about the Central Ministers and 
I submit that this is undermining lhe 
confldence of the public in the hon. 
l\fmiliters: and the' Government of 
which they arc parts. They should be 
countered and challenged very elfec-
tively and very properly. This is not 
the first time that it has been stated. 
It was done previously also and I had 
an occasion to bring it to the notice 
of the hon. Minister him, .. lf. 
Shrj Ajit Prasad Jain was the 
previous Minister of Rehabilitation. 
It was stated then that the previous 
Rehabilitation Minister was going 
about telling things against the pl'''-
sent Rehabilitation Minister II. 
appeared in print. This is not a good 
thing that the names of two Centrol 
Ministers should continue to be men-
tioned in this way before the public. 
This should be openly challenged. I 
hope the hon. Minister remembers it. 
If Shri Jain be here. he might als? 
remember that I had approached him 
over this thing. 

The question came up before t ~ 

West Bengal Assembly and they 
passed a resolution demanding what 
could and should be done tor the dis-
placed persons in Dandakaranya. I 
should give a summary of what had 
been stated in the resolution b,' the 
Assembly itself 80 that it might be 
made clear ... to what they wanted 
It said that the Rehabilitation MInis-
try shOUld not be closed down in 1961 
as reported until the arraDIICmen!9 
tor complete rehabilitation of refugees 
In Dandakaranya and other pia"". are 
made mor., effective: that the West 
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Bengal Government should be more 
closely associated with Dandakaranya 
Development Project; that the depart-
ments in Dandakaranya Project dealing 
with eduration, health, social services, 
etc. should have officers who have Inti-
mate knowledge of the custom, culture 
and language of the Ea.t Bengal 
I'clullees; that adequate funds should 
.,. illlocated bv the Government of 
Indin in the Third Five Year Plan for 
the general development of the State 
('conomy with the particular object of 
th" economic int('gration of displaced 
Pl'I'SOIlS in the Stat(' and impressed the 
n"<:d of eal'ly implementation of the 
above recommendation!'. 

So far as th., Dandakaranya Pro-
jrd is concerned, I have lIIomething 
moJ'(' to say. Thc IIrst phase of the 
pl'ogramml' which was approved by 
the Cabinet should be implemented 
nnd 'hould not be allowed to be 
Sl'uttlcd. That is my submission. 
Con!'idl't"ing thC:' complaints and 
various allegations that have been 
appearin, in the press about the 
irr('gularities and the internal conniet 
or thl' omcers themselves and the 
d"Vf lopment authorities, there should 
be ,Ollie enquiry by hon. Members of 
the House to lind out what the diffi-
culties w,'re and how they could be 
l'hl'('kl'd. An impression is sought to 
bl' created that the displaced persons 
from East Pakistan al'e not inclined 
to ~  to Dandakaranya. That im-
pression should be challenged and I 

n ~ it here. 

From the very beginning I have 
extended my support to this scheme in 
the House and in the papers with one 
expectation that the displaced mass of 
humanity will lind in Dandakaranya 
a congenial atmosphere and a place of 
sel1lement where they could grow in 
their own social environmenu and 
according to tliei. own traditiona and 
culture. That contention remaina and 
I believe that the Eaat PakiAan 
refUIMs are completely ....,.,abIe to 
go and Mttle there provided eondltiona 
are C!'eated which are ftt for human 

habitation. If there has been any dis-
inclination on their part anywhere it 
is because repol'ts have come thai the 
expeclations with whiCh the others 
went have not been fullllled. That 
might have created some disinclina-
tion. But that should not be taken as 
proof of the fact that there is no 
ea,erness on the part of the East 
Pakistan n'fugpes to go to Danda-
karanya. 

In this connection I should rder 10 
a n~ss nU'ssagl" issu('d a few days 
earlier from the Ministry, 1 believe, 
slating that they were ready to send 
6,000 displaced' persons to Danda-
karanya but they could not send them 
becau,;e of the West Bengal Govern-
ment. I say sir, whoevt'1" might have 
bl'en t ~ SOUrl'(> of that message 
pass<'d to the PTI has not acted on 
facts, 1'his is an in ' n~ 't and a ~ '

less messag" that has been allowed to 
go out to the public. It i. not that 
th(' West Bengal Government is 
standing in the way of 6,000 displac"d 
persons going to Dandakal'anya. The 
fact is that the arrangem ..... ts in 
Dandakaranya are not sufficient to 
receive 6,000 displaced person •. What 
to say of 6.000, I say that the arrange-
ments there are not fit to receive even 
2,000 displaced per80ns. The hon. 
Minister might accept it from mc or 
he might challenge it if he like •. 
There are no sufficient arrangements, 

Some days ago the Chairman of the 
Dandakaranya Authority himself had 
stated that only 72 worksit" cam.ps 
were being constructed of these 72 
worksit" camps only 30 were ready of 
which 14 are already occupied by the 
1,400 displaced perlon. who are there 
and only 18 remain. How mall7 
persons can be accommodated In II 
work.ite camps? Taktn. 100 penons 
for one camp only 1,800 penon. can 
be accommodated. I am prepared to 
e"t ... d it to 2,000 persons, but not 
more than that. 

So the situation and the arran,.,-
menu In Dandalcaranya beiDl what 
they are today, not more than 2,_ 
iI I ~ penon. can be taken tlutra 
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It is completely wrong on ihe part of 
anybody who might have been the 
source of that message to go out t<> 
the public and say that the Authority 
was .. cady to take 6,000 displaced per-
sons but they could not go because of 
the West Bengal Government. 

ComplHints have repeatedly appear-
ed in the press about the large-scale 
wastage at funds, intolerable condi .. 
tion ot the displaced persons sent 
thcl'{', rivalry among officials and even 
about the hon. Minister himself that 
he has interfered at times not to 
regula rise the thing but to cover up 
irregularities. That complaint has 
appoared in the press and that 
requircs clearing up, 

One particular factor that requires 
m .. ntion is that the villages that are 
being constructed there arc not being 
constructed in a way where displaced 
persons can find very helpful 
accommodation because the villages 
a ... • being constructed at such distances 
that even if ""ople arc sent there, 100 
people will b .. here and 100 people 
will Ix' at 50 miles distanc .. and they 
""ill not find it encouraging to '" there. 
If you construct villages and want 
these people to go the .... , you must 
allow them to live in contigous areas. 
The fact should be taken into consi-
deration that these people have 
once bel'n uprooted from East Bengal, 
have been living without shelter in 
West Bengal and are now being sent 
to another place where they are not 
acquainted with the surroundings. So 
they must be allowed to stay on the 
site and .. e-construct their life in one 
contiguous area. Villages should be 
constructed according to that plan. 
But I am afraid the information that 
I have been able to secure goes to 
show that the villages are not being 
constructed that way. Upto March, 
1961 it was arranged that about 180 
villages will be constructed. But upto 
the present day. I believe. only 5 to 
10 villages have been constructed and 
nothing more and some of them aft. 
still in the initial stages. 

Then draw the attention of 
the hon. Minister to this fact tha I 
between the three centres, Paralkote, 
Umarkote and Malkangiri which arc 
at a distance of 150 miles there were 
intermediate centres at a distance of 
50 miles but all th.se intermediate 
centres have been closed down. So, 
people living in these renlres will be 
apart from each other by 150 miles 
and naturally they cannot have a 
social life living at such long distances. 

There is also the other thing about 
the jabs which shOUld go to the dis-
placed persons and which are not 
being given to them. The jobs like 
drivers or cleaaers could be given tet 
displaced persons who will be able to· 
meet the requirements for those jobs. 
But the complaint is that up till now 
they are not being accommodated. 
When they go there. they find them-
selves in a distressed condition and 
are allowed to live in that condition 
till they are olferr .. d accommodation 
in these villages that are being <on-· 
structed. The reports that have come 
from these people have created a 
commotion that the assurances that 
are given to them in the beginning are 
not being kept. 

There is one thin, more. There ha. 
been some mention about the report 
that Shri Dharam Vir has submitted 
to the Prime Minister. Shri Dharam 
Vir, the Secretary of the Ministry has 
himself made certain observations 
which are very complimentary to tho> 
way things are being done there. 
Would the hon. Minister be kind 
enough ...... .. 

Tbe MlnlRer of Rehabilitation and 
Minorlt, Hal .... (Sbri Mebr Chand 
K ..... na): Sir, the moment the name 
ot my Secretary is taken and motives 
are attributed to him, I would rather 
contradict them and ask the hon. 
Member to accept my statement in 
this re,ard that no report has been 
submitted by Shri Dharam Vir !!ither 
to the Prime Minister or to mE". 
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Shrl C. K. BhaUaehal'1a: am 
happy that the han. Minister has con-
tradicted me, but ........ 

Shri Mehr Chand KhaJma: am 
only contradicting the statement that 

~  I believe, in one of the 
Opposi tion papers. 

Shrl C. K. Bhattacharya: So far as 
the Opposition is concerned, thi! 
Oppo.ition is with the Minister this 
time. A Resolution was brought ill 
the We.t Bengal Legislative Assemb-
ly by two splinter groups of the 
Opposition. the R.S.P. and the For-
ward Bloc ~ ssin  'No Confidence' 
in the Minister and asking for his 
removal and the Resolution could be 
der"at('d only by the Communist 
Party remaining neutral and allow-
ing the Resolution to go. 

Sir. we have known here that no 
love is lost between thE" Communist 
Party members and the Minister. If 
one were to find an ('xplanation for 
this suddenly developed love of the 
Communist Party-l should not say 
an illegitimate love-for the Ministe. 
in order to save him from that Reso-
lution of 'No Confidence' moved by 
other two Opposition groups. one 
should say it is not for nothing that the 
Opposition has this time gone over to 
the Minister. Whatever that might be. 
it any report has been submitted by 
Shri Dharam Vir 1 request the han. 
Minister to place it before the Housl: 
for our enlightenment and our infor-
mation. 

Shrl H. N. Makerjee (Calcutta-Cen-
tral): Mr. Speaker. Sir. before 
proceed to discuss the demands tor 
grants and the working of the Ministry 
of Rehabilitation, 1 would like to olre. 
my apologies to you for not having 
been present yesterday when th" 
debate started. As you know, there 
was an eleventh hour eballle in the 
programme and there were lome un-
avoidable engagements which kept mt 
away from the House when the dis-
cussion started yesterday. 

Sir. while discussing rehabilitation 
naturally we feel that this i. a matter 
where all parties should. if possible, 
agree and co-operate and co-ordinate 
their activiti.... It is becaus.. w ... 
always bring to bear upon the prob-
lems of rehabilitation this natioMI. 
appl'oach that we are sometim,'s pre-
pared to give the Minist..,· and his 
oolleagues a gr,'at deal of rope to hang 
themselves latcr if they wish to do 
that. But I ,·mpha.iz. that this is a 
matter where all thl' parties should 
co-opr-ratE" and co-ordinate their acti-
vities. But the Minister has led his 
administration in to such a ~ss that 
recently he has been almost franti-
cally trying to secure his own politi-
cal rehabilitation rather than the rea! 
rehabilitation of the displaced p .. rsons 
and this i~ a point of vi('w which we 
have expressed evC'rywherc, in Welt 
Bengal as well as here. 

Shrl TyatrJ (D .. hra Dun): Wa. he 
politically displaced? 

Shrl H. N. MukerJee: 1 find in the 
Report circulated to us that the 
Minister has. what he calls-I quote 
the word!O=_Uthc first :umsations of near 
achievement. I am astounded that in 
the year of grace 1960 only a few weeks 
after we had that discussion on t ~ 

Dandakaranaya project in this Hollie', 
the Minister has theBe sensations at 
ncar achievement". I know, the 
Minister. perhaps. requires certain 
sensation. to cover up glaring failu ....... 
But 1 say that as far as the work of 
rehabilitation is concerned. it is not 
complete, not even in the west. AI 
far as thp western zone displaced per· 
sons are concerned, we hear a cry ot 
distress from Kingsway Camp. Farida-
bad. Ulbas Nagar and othor places 
about which 1 am sure my colleague! 
in this House will make a reference. 
They have already spoken-Pandl! 
Thakur Da. Bhargava has 81"*,,. 
spoken. 

In regard to the Ministry 01 COIIl'R\ 
the DemocJes sword of retl't'llcbment 
is bangilll ovpr the head. of the _-
ployee.-bout 7~n  the,'.re 
desperately trying to secure allerna-
tive employment. Thil matter u 
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brought up before the House and 1 
understand you, Sir, expressed your 
sympathy for these people and yOUl" 
.desire that every effort is made til 

assimilate them into other depart-
ments of Government. 

Now, as far as the eastern zone i~ 

cOllet'rned, there i. nothing like a 
solution of the probh'ms of reh8bili-
tation. When even in regard to the 
western zone there are problems cry·· 
ing out for solution, when the em 
ploy,'ps arc frantically trying to sE'Cure 
some kind of rehabilitation for them·-
selves, it is rather ironic that th,' 
Minister has the first sensation of 
ncar achievement. 

As far as the eash-rn zone is con· 
cI'rned, th" tragic story which we 
hear from year to year continues. We 
heard in this House how in the Miki, 
Hill arca therp was firing, how 
dephants were used to crush down 
huls and how paddy was destroyed. I 
know, the Minister might say it ~ 

none of his business and it ~ nl't 
within his jurisdiction and all tha', 
But my grouse is ,'xactly the ... ,. The 
Minister's business is to ('o-oJ'dinate 
the work of rehabilitation wherever 
displaced persons are to be found and 
that is why I say it is not for th' 
Minister or any of his colleagues at 
the Centr., or in the States to eomr. 
forward and say that there are black 
.hl,(,p in the fold of the refugees and, 
1herefor,', they all should be penalise I 
'for the sake of a few black sheep. 
It is not right, proper or moral. Very 
oftt'll our Minister invokes the name:' 
of God. It is not moral to refer onl)' 
to the black sheep in the fold or the 
refugees and try to justify these 
punitive expeditions of the sort i~1  

took place in the Mikir Hill area. 
This same lack of sympath)' is 
found in the premature closure of 
dillJ)laced per""ns' camps in Orissa 
'In"vitably there was somp .... istance 
and the police repression fallowed: 
It i. • sorry tale which onl)' • little 
more ellleiency and 1 n t t ~ 

understandin, could have prevented. 
",.. Miniller ma" conaide1' that 10 be 
.. Ilea-bite so to speak wh!!D he tau 

to deal with so many enonllous 
wuunds, but I am sure he has to show 
sympathy and understanding ana 
capability, hut I ani alraid he has no< 
justified his position and his responsi-
bility. 

Theil again, latdy in Calcutta there 
were' demonstrations by refugee 
students against the decrease in edu-
cational facilities. I quilt, understand 
that screening is n ss n~  I quite 
realise that avoidable expenditure 
should be avoided, that wasteful ex-
penditure should bl' st ~  but thIS 
is not t ~ right way of doing things, 
and the way th(' ini~t  has proceed .. 
ed has us ~  su('h a spatt' of t ~ts  

My hon. i~n  Shri Bhattacharya 
was Tl'ft'Tl'ing to (,f"rtain papers. . I 

~ got sheavl'. of papers, I have 
got no time.' to refer to these papprs. 
papers which are published not by the 
Opposition but Congress-supporting 
journals which arc published not by 
the thousands, tens of thousands, in 
West Bengal, and they arc always 
referring to the kind ot inefficiency 
which the Minister is demonstrating 
particularly during recent months. I 
would like the Minister to take vcrv 
specific steps, and as soon as ever t ~t 
is possible to regularise these 
squatters' colonies in the eastern 
region and then to make a very 
special examination of the condition 
of the camps. 

I would like to make an appeal to 
you in this connection. The MiniRter 
very often would try to foist the 
blame on opposition elements and oa" 
that the opposition people always try 
to fioh in troubled waters, and 
bring up these matters only 
to get some political advantage. I 
would apPNI to you to &l!lecl any ten 
Members of Parliament excluding the 
Opposition altogether, and ask thl!lll 
to go and examine the condition which 
prevails in the camps in West Be"",1 
and Assam and Trlpura and those 
oth!!r places. 

So. th!!re is a whole belt of thI!se 
camps from Tahirpur to Gayeshpur 
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near Kanchrapara which is a fairly 
big railway station on the Eastern 
Railway, and in this area there is a 
huge concentration of displaced per· 
sons. 

Mr. Speaker: I believe some hon. 
Members including Ch. Ranbir Singh 
went there and there w"re dillerent 
versions. 

Shrl Tan,amanl (Madurai): Yester-
day Shri D. C. Sharma told us what 
the conditions there were. 

Mr. Speaker: The han. Member 
may remember that s ~ hon. Mem-
bers including Ch. Ranbir Singh went 
round and they have contradicted 
!lOme statements relating to these 
affairs. I think it was about the 
famine conditions and SO on. 

Sbrl Prabhat ltar (Hooghly): That 
wa!l in conection with the food i~ 8-

lion. 

Shrl H. N. MukerJee: These matters 
which require a human approach have 
got to be tackled. If there are diffi-
culties, if there are some preliminary 
obstacles, political prejudices ~

ing even in regard to these matters, 
they have to be overcome, and some 
ellorts have got to be made, and they 
can onlv be made from a level which 
is ~  controversy, and that is 
why if there is a body of Members of 
Parliament chollen in a manner which 
i. unexceptionable, surely that might 
conceivably lead to some good results. 
And I say that no cllort should be 
spared so that this problem can be 
properly solved. 

1 was talking about the condition of 
these nmps which really beggar des-
cription. Here in this area in Tahlr-
pur, a township which was ~u s  

to have been set up, a few buildinp 
wer" being constructed. They were 
generally left half-rompleted, and it 
was an area where no attempt ~ 

made to Integrate, so to .peak, t ~ 

possibUiies 01 f"conomic development 
with the population which was bei .... 
n"",ly Bettled, and the f'PINlt i. that 

1 i ~  

the whole area has the appearance of 
a ghost territory, and it has been ab-
andoned. 

Then again, we find many instances 
of test relief being conducted. 8om,--
times tanks arc being excavated, and 
what happens is even very old people 
have to work. My hon. friend Shri 
Prabhat Kar, who is a ~  for 
that. area. tells m<.> that he has actually 
seen an old man of 80 years of aile 
having to go up 50 f,,,,t and down with 
loads of clay in order to let four anna. 
and one 8~  of wheat or Aomf>lhing 
like that as the reward of his labours, 
This kind of t""t relief is not aoing to 
prodUCE> any rehabilitation. It ~ ~ 

ing to produce a lot of begga .. ,. It is 
gOing to convc-rl 3. ~ l'hunk of 
thE." Bf"ngali population into n rBl'C of 
beggars. and that is exactly what we 
do not want. I have heard the Minis-
ter sometimes teJUng us .... 

Shrl Mehr Chand Khanna: May 
enquire how my Ministry is conc('rn-
ed with test relief? 

Shrl H. N. MukerJoe: 11. is nec,'I-
sary that there is a rational plan 10 
that the n ~  eiven 85 loan or in 
any other form can be utili.Nl fOl· 
purposes of produclive artivi'y. It i. 
n""" .. al"), that there is a ~in  up of the 
rr.habilitation plans with the work of 
the community dpvrlopmr!lt projects, 
with the work of the Planning Com-
mission and it~ su in t~ ~n 'i s  

with the work of the other nation-
b"ilding departments of Government. 
If it so happens that the bureaucratic 
tradition.< of Delhi are 80 important 
that the Minister ot Rehabilitation does 
not know what is being donr by the 
Ministry of Community Development 
and Co-operation. then I am v"ry 
lorry about the future 01 my country. 
I fear thnt the future of my country 
is very dismal when we find th .. MID-
i,ter< Dpl'Tatinlf in the way in which 
th.-y do. 

The Minister has otten told U', he 
has shoved it in our fllCe1l so to 'P<'ok; 
<lh. these chaps are goine round a.k-
ing for doles, tor loans which th"y 
ne,·"r would ...pay, they are • lot of 



Demands APRIL 12, 1geO tOT (hane. 11232 

[Shri H. N. Mukerjee] 

unsightly beggars. Maybe some Df 
them have been converted into the 
condition of unsightly beggars, but 
nobody wants doles. Do not throw 
this kind of argument into the face 
of the displaced per Jons. Arrange, for 
God's sake-and I do invoke .the name 
of God, even thou'" I may not be a 
~ i  in the sense that the Minis-
ter,-for gainful employment for the 
refugees. Whether you like it or not, 
the displaced persons are OUr own 
pcople, and they are turned into a 
race of beggars, and they demonstrate 
sometimes much to the dislike of the 
Minister, but I can understand it be-
cau."" between hunger and anger the 
line is very thin. And if they con-
tinue in this posture, the condition of 
our country might very well de-
general<-into a position which all will 
have to regret. 

In West Bengal, the rehabilitation 
effort included the appointment of a 
committee for industrial development 
with Shri G. D. Birla, Padma 
Vibhushan, as the Chairman. As far 
lIS I know, the results are nil. As 
far as I know, in the Chakda area, 
very near the constituency of my 
hon. friend Shri Prabhat Kar, there 
was a project for setlini up some 
tex!!ie mills, but nothing has come 
about. A. far os I know, some 
moneys were given by the Minister 
to certain textile magnates On the 
condition that they were going to s .. t 
'IP new installations where displaced 
poroons would get a lot of <>mploy-
ment, but as far as I know, not very 
much, tongibly speaking has resulted 
from that kind of effort. 

Then again, only the other day 
all Members of Parliament were sup-
l'lird with beautifully printed pictures 
o! tenements, printed on art paper, 
bu; It for the refugees. They look 
ver)" good, but I have seen some of 
the... ten .. ments in the Beliaghatta 
area vcry near my own t'onstituency 
in Cok\'tta, and I know that for 
puhlil'ity purposes !he pictures of 
t ~ - teneme-nts ean RefVe very WE'll. 

but the refugees are not getting much 
advantage out of it because not being 
in a position of economic rehabilitat-
ion, they cannot always go into those 
tenements. They cannot even pay the 
subsidised rates of rent, and on a 
number 01. occasions non-refueees have 
been permitted to go into those tene-
ments, because the refugees are not 
in a position to occupy the space in 
tho,e tenements, space they cannot 
really pay for. 

These problems are there, but, all 
the;, problems are perhaps over-
shadowed in the mind Df everybody by 
the problems which emanated from 
the rni.staken activities of the Minister 
anj his collegues ;n r .. !atlon to the 
Dandakaranya project. In rellard to 
the Dandakaranya project we ha1 a 
discussion some time ago, and i do 
not wish to 10 into much d."ail over 
it, but I do hope that the Mini,ter 
tries to keep to h is promises. T I' 
inis~  had promised some 1ime 
earlier in this House, he had said, I 
am quoting his words: 

II} undertake to provide every 
single family that I take to 
Dandakaranya with shelter, medi-
cal and educational lacil i ties. 
work and ultimate rehabilitation." 

rhis is a promise which the Minister 
solemnly made in this HollSl', and I 
hold him to it. He has made al.o a 
promise that he is going to lake more 
people to Dandakaranya as quick as 
he can. I do not wish that a few 
months later, the Minister comes to 
this House and says, 'oh, you people 
are very ignorant. about th.. geogra-
phical. climatiC", conditions of that 
part of India, vou do not know that 
the monsoon t ~  is so heavy and 
continuous for several months in the 
year, and whatever I said about the 
monthly exodus that I L'Ould manage 
has been found to be impossible.' I 
do not wish him to come to this Hou ... 
and tell that sort of thing; If he 
continues to be a Ministpr, I want him 
to behave differently, and come and 
tell this Hous .. information very di1r-
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erent from the kind of vet')' dismal in-
formation which I am anticipating. 

In regard to this DandakaranYl<, 
much has 'been said already, and re-
ference has been made in rellard to 
the Iarlle-scale waste of funds and the 
sort of ignorable proceedings which 
wen t on when one officer was 
fOUnd wanting; then, more were 
found wanting; the Ministers them-
selves were found wanting; and 
some sort of a makeshift ulti-
mately was brought about, with 
what results in the future, I do 
not know. But there are certain 
things which were said on the last 
occasion, when the Dandakaranya pro-
ject was being discussed, which re-
quire to be repeated. 

There was the demand last time for 
a definite parliamentary inquiry into 
the conditions in Dandakaranya. We 
ronceded at that t.ime that the Esti-
mates Committee were going into the 
ma·ter, and perhaps we could wait 
fOl" a while. I do not quite know 
what t ~ position is, and when the 
Estimates it~ 's findings in re-
gard to the Dandakaranya project 
would be available to us, and in the 
meantime, things are going from bad 
to worse, from the reports that we 
receive, and the demand for a parlia-
mentary examination of the condition. 
in Dandakaranya remains. 

I say this becau..e so many Ihings 
happened such as that the o'd olftcer 
in charge of the Dandakaranya pro-
ject, Mr. Fletcher, was (lven a charge-
sheet by the Secretary of the Ministry, 
and the olftcer concerned ga ve a de-
tailed reply. Now, we have not seen 
those documents at all. Then, the 
Secretary made an investigation, we 
ar" told, he has submitted a report. 
Now, we have no idea as to what the 
Secretary said. The Minlst<>r might 
consider that we are rather sub-nor-
mAl people with inteJiillenc,," which 
do not n<'eel to be taken into account. 
But in any case, over a matter of such 
i t n~  reports made by re.pon: 
-sible oftIcers, and a rontrove ... y which 
went on, which might be of very 
creat importance, with such thing. 
md on either side, nobody knows 

who is 10 absolutely correct; and. 
therefore, it is very necessary that 
certain documents have gol to be 
here before us, but .bose documents 
have not been given, 

We have been liven no opportunity 
of IInding out the real facts about 
the Dandakaranya project. Lately, on 
the 6th of April, Ihis year, that is, 
only the other day, there was a letter 
in The Statesman, a very long and 
closely documented letter, from a 
gentleman called Mr. Sushi! Kumar 
Banerjee, Who does not belong to the 
Opposition, but who Is well known 
as a Con,ressman with Sarvodaya 
ideas, who at one time collaborated 
with Gandhiji in some very good work 
during the communal disturbances. He 
has made some very specific com-
plaints which I think oueht to be 
answered by the Minister. 

One maUer which he has brought 
into prominence is also considered to 
be very serious by all of us, and that 
is that quite some time ago, a phased 
programme was drawn up, and the 
end of 1960 waR set as the tar,et date 
for the completion of the first phase, 
I want the Minist<>r to be found down 
to this; th.r lint phase of the pro-
gramme, the implementation of the 
work for the completion of the IIrst 
phase of the programme should be 
our target; we may not reach 
it absolutelY but something like 
that ha.. lot to be a taraet which we 
shall achieve. by the end of 1geO. 
But up to now, on the lI,Iures givom 
by this correspondent, about 10,000 
acres have been reclaimed against a 
target of 70,000 acres, 

Then, as it was pointed out earlier, 
sch""',," to rehabilitate displaced per-
son.. in Dandakaranya In contiguous 
stretches. as far as possible, 80 that 
you can take the displaced perlons 
and their families together and make 
them live as near each other .s poIsl-
blp-thal id,," of havin, them In 
contiguous RTf"" has completely I{one 
out of the picture, and new area. In 
the jungle are beinll developed, J'1Ither 
too far away rrom other areal whf're 
some sort of preliminary devrlopmrnt 
work had proreeded. There might be 
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lome kind of explanation for it, but 
generally speaking, the principle 
• hould be observed that a. far as 
possible, contiguity should be a matter 
which the Ministry must give greater 
importance to. And these refuKees are 
being sent to an area which admit d· 
'y is a difficult area, in absolutely un-
familiar terrain; not everybody hos 
the spirit of adventure. They 10 with 
their families, their women folk, their 
children, and you cannot expect them 
to be happy and do work in the way 
that they should work, if they find 
conditions as excruciating as every-
body reports that th"y are; and th,' 
non-supply of drinking water, Ih,' 
absence of irrigation facilities, to 
which reference was ~ during the 
last discussion on the Dandakaranya 
project were not really answered sat-
Isfartory by the Minister, and I red 
that the Minister should take very 
special stE"PS to make sure that at 
least the first pha." of the programme 
which was set as the tarllet by the end 
of 1960 is a'tempt<>d to b" achieved. 
U we cannot fulfil the target com-
pletely, we should fulfil it at least as 
near the final figure as it is possible 
for us to do 

In rellard to Dandakaranya. I would 
say a great deal more, but I fear 1 
would not have time. But in regard to 
the position in West Bengal now an" 
the reactions of the people of W".t 
B<-ngal to the Minister's activities they 
are a matter of some conslderahle im-
portance. The proce<>dinrs of the 
West Bengal Assembly ,..,...",tly are 
also of very sreat inter..t. 

As I said, earlier, one of the Minis. 
ter's trump-rards us<>d to be: the 
Opposition is always trying to get 
poli'ical ad"antage out of these bicker-
In~s .. --and. therefore, we specialise in 
blrkerings. But. now, you find in 
~t Brngal. unanimoulJ resolutions 

at"" ""inl pa'.ed. And it wao beea"'e 
of t ~ d""imbiJity of having a unani-
mou. resolution of the West Bengal 
AIo.emhly, which would make thl> Min-
Ister sit up, it was because of that, 

and not for any soft corner that we 
have for the Minister's failings-pe,'-
sonally, I may have a soft corm': ~ .• 
him, but, for hi. faLings, I have no 
solt cornel" at all; it i. not because 
we have a soft corner but only be-
cause we wanted a unanimous resolu-
tion in the West Bengal Assembly 
that we agreed not to press for Ihe 
amendment which asked for the dis-
missal of the Minister of Rehabili-
tation. So, we do not hide our feel-
ings. I may be a very cantankerous 
person, but I do not mind expres.ing 
my feelings unequivocally; and on the 
last ocoasion, here, I have said that the 
Minis'.cr has no constitutional businesi 
to remain whC're he is, which in plain 
English is interpreted to mean that 
the Minister should go, that the Min-
ister shoud not be where he is. We 
have never made a secret of his 
intention of ours. But in Wcs' n~  

we discovered that the who'e of 1 ~ 

Stale is now up against the Minister 
of Rehabilitation. Last tim., the 
Minis'er tried to tum the tables on 
us, and he said, 'five years ago, Y::--U 
welcomed me. Hnd now, you do not, 
what have I done?' We had welcomed 
him f....e years ago, not bt!oCause hE' n~ 

a Mmister of Government, becD.use t~ 

~  that tribe too well, but ~ ".-,,1_ 
corned him as 8 Minister of Rehl'lh!';-
tation beeause he was himself a oi,· 
placed person. and we expect<>d that 
when he was in charge of the admin-
istration, a certain quality of sympathy 
would be introduced into the admin-
istration, and we waited and nit~  

and waited. Everybody in West 
Bengal was willing to give Shri Mehr 
Chand Khanna as much opportunity 
as possible to serve the country, and 
they discover<>d, especially over this 
business, that he was pursuing a 
policy which led nowhere and he was 
trying also in a very subtle manner 
to introduce chRuvinifltic elements into 
our political thinking. I hope I am a 
good Bengali, but I ain a better 
Indian. and slirely. I would say Ihat 
it is not because of chauvinistic re-
asons Ihat we are attacking him as .. 
ini t~  The Minister is beifllt at-
tackpd in the West Bengal papers. The 
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Minister is being attacked by his own 
party members in the West Bengal 
Assembly; there is not a soul to soy 
a good word about the Minister's ac-
tivities. That is not for Bengali pro-
vincial reasons. On the contrary, if 
the Minister could show results, if the 
Minister could show real understand-
ing. if the Minister cou'd show that hc 
had a human approach to the problem, 
then, surely, he would have continued 
to enjoy Ihe popularity whieh he got 
when he first went there. But now 
the position is that everybody there 
has combined, and combind against 
the Minister, on account of the fa'l-
ings of his administration. And that 
is why I say that nobody in We.t 
Bengal would be sorry when the Min-
ister goes. The refugees have ahed 
too many tears during the regime of 
the Minister of Rehabilitation to have 
any t~  lcft whl'n he 1(0'" Ol1t of 
the Government. I .ay this with a 
full sense of the words which I am 
using. 

That is why I say that when there 
is in West B,,"gal this kind of fecl-
inl, wh"n the West Bengal Assembly 
passed a unanimous resolution, when 
the Minister had to annou""e that 
lead"" of the Government in West 
Bengal a:ong with cr.rtain other mem-
bers of the A .. emhly should specially 
go to Dandakuranya and lind nut 
what is what, then it is time for the 
Minister to make a very humble ap-
proach 10 i~ own conscience, to ask 
those questions which he ought tn 
have been asking throughout hi. 1,,1\-
ur" a< Minister of Rehabilitation. If 
he does ask t ~  questions even now, 
I am sure he can make amends. But 
I have VC1'Y little hopes, bt>cause I 
have found him at work ~ sorr., 
time. That is why I say that I ferl 
rather strongly, my Stale reels strong-
ly. my proplr ,"", strongly, and the 
whole of India would feel very strong. 
Iy. at the failure of the rehabilitation 
programme 8. far IIlI the castern zone 
is roncernl>d. 'nIat is whJ' I am 
8,tnni.hM ... ." .. n he say. 'hat he is 
gettin( the scn. .... tion of thl> nur fullll-
nlent of the t t~  If this i5 the ~ ~ 

of terms in wllich he thinks, he doee 
not deserve 10 continue a day in the 
position that he DCCupill6 at the present 
moment. 

I wish, therefore, that this House 
will consider these matters very care-
fully. I knDW our position so.fa r as 
votes in this House are concerned. I 
know it very well. That is why I 
make an appeal even at this very 
late sta,e to his conscience "0 that 
he can ask questions of himself and 
then decide what he ou,ht 10 do. I 
repeal against that as tar as Danda .. 
karanya is concerned a parliamentary 
examination of what has happened 
there is still a very impp'rative neces-
sity. Surelv if Members in this House 
are nt ~ informally and in their 
human capacity, they will all agree 
it has to be done at once so that this 
project does not turn out to be the 
failure it threatens to be. 

Mr, Speaker: I think the Estinultes 
Committee went there and made a re-
port. 

SbrlmaU Reu.uka Ray (Maida): Mr. 
Speaker, some of th" i ~u ti s that 
surround the problem of the rehabili-
tation or refu"..,s from East Benga! 
are well known to this House. 

Mr. Sp .... er: Out or a total of 4 
hours t~  for these Drmnnd!-', 
when we start.<>d today, 55 minute. 
had already been spent and 3 hOUr< 5 
minutes ~ in  We started at 
12'25. 

Shrt A. C. Guha (Ban.at): Would 
it be possible to I>xtend the time? 

Mr. Spea"er: How can I go on ex-
tending the time? How lonll .... ,c_ 
the hon. Ministl'r propose to t.' _ I 

Shrt Mehr Chand .. • .. r _. About 
one hour. 

8hrbnatl " ... aka Bay: PIe.... ex-
tend thE' • .. me. It i. a very Important 
u ~  'We are di.MJssinl. 

S-Bon. M .... ...,n: More time 
should be a1law,od. 
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Mr. Speaker: It hon. Members are 
willing to sit 1ill 7 P.M., we can have 
one hour more. 

Some BOD. Members: Yes. 

Mr. Speaker: Then I will call the 
Minister at 3 O'clock so that thes& 
Demands will be disposed by <I 
O'clock. 

Hon. Members will be brief, taking 
not more than 15 minutes. 

S!uimatl Benuka Ray: Please allow 
a little more grace. 

Mr. Speaker: How can I give more 
than 15 minutes? 

Sbrlmatl Benaka Ray: The House 
Is somewhat better aware of some of 
the problems of rehabilitation in th. 
eastern zone such as the fact that cut 
of the 45 lakh refugees, 35 lakhs are 
in one small State and that there is 
no such thing as an evacuee pool or 

. evacuee property, and loans cannot be 
offsent against claims. But not "" 
well known perhaps are some other 
features, some of the disastrous poli-
cies that have been followed due 
which th" rehabilitation problem in 
the castern zone is still completely un-
solved. 

At the very outset, though it was 
recognised in West Bengal, it was not 
recognised elsewhere that this was 8 
problem that was anything but a 
temporary phase. In the report of the 
Ministry, we got the complete figul'es 
amounts spent on relief and rehabili-
tation. These also Include the figure, 
of infructuous expenditure on hut-
ments built on the border thinking 
that the refugees win go back, money 
spent On persons who were induced to 
go back and who ultimately came 
back and others follOWed them. There 
Is Inclusion in Ihese figures of in-
fructuous expenditure on military 
hutm"nts. When I went there In 
1952, I found that lakhs of rupees had 
been spent on repair of military hut-
menta year by year. ThIs went into 
erores later. In spile ..r repMlted ""-

deavour, I was not successful in con-
vincing the Ministry of Rehabilitation 
that it would be better to put up 
something more permanent, which 
would be an asset to the Central 
Government and which would help 
better the refugees also. This was 
the way in which infructuous eX-
penditure had gone on from the 
very beginning. 

I want this House to remember 
that "he who pays the piper calls the 
tune. This saying is most true of this 
Ministry, It is unlike any other; Minis-
try deals with a state subject which, 
is a State subject and the finances are 
divided. But this is a C""tral res-
ponsibility. The finance is all of the 
Centre and whatever has happened 
when blame is apportioned, it should 
be remember ·that the State can al-
ways be over-ridden and the State 
cannot have the last say. Even where 
agreements-so-called agreements-are 
reached, it is the State Government 
that is very often overborne. In later 
year, the interference became greater 
and greater. 

I am one of those responsible for 
wanting II strengthening of the branch 
secrelariat af the Ministry in West 
Bengal .. In doing so. I thought that 
lhe delays that took place in getting 
grants and loans WOUld, in that case, 
be obviated. that we would be able 
to go faster with the work of rehabi-
litation. But no, that was not the re-
sult. The result was il'e&ter inter-
ference and delay in sanctions scbeme& 
And the most disastrous result of all 
is the policy that has been followed 
or differentiation betw""" the camp 
refugee and the non-camp refugee. 
Out of the total number of refugees 
who have come into the State of West 
Bengal, about 7l lakhs have lone to-
camps from the beginning till now 
at some time or other. Yet it seems 
incredible tha t It is on the camp re-
fugees that the foclls of attention i. 
there. Why is that so? It is a strange 
thing that a man who came over but 
with some little money took rented 
accommodation for a monthly or two 
hoping that th" assuranee of rehabill-
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tation would be kept was liven the 
last priority of all in respect of getting 
any rehabilitation help. Secondly. 
thOlie who stayed with friends and 
relations and tried ·to find SOlDe kind 
of accommodation for themselves 
were also not to be dealt Witll early. 
The man who squatted on other 
people's land, who did not keep the 
law. was given some better position. 
Best of all. the flr&t priority went to 
the man who went to the camp. In 
spite of repeated endeavour on the 
part of th" State Government-I have 
personal experience of this-to con-
vince the Centre .that this was a very 
short-sighted policy. we were not 
successful. The result was that thOlie 
who came in later years all went to 
camps. as is evidenced by the figures. 
Refugees who had come in 1949. 1!150 
and 1951 all awaited rehabilitatilln. 
whi Ie othe,.s came and even those 
others for whom the Ministry of Re-
habilitation had taken the full res-
ponsibility after June. 1954 for re-
habilitation in other States. were to 
t.. !liven priority OVer those retug",.!. 
who had come in earlier yeBl· .•. 
Naturally. all refugees who came In 
later 1I.· .. rs displayed no Initative Blld 
\Vo,,1 te> the camps. This is another 
bit of infructuous expenditure which 
was due to the poliey that was follow-
ed. 

Then there i. the problem of the 
non..,amp refullees which has so 
inadequat .. ly been tackled in West 
Bengal. In this House on an earlier 
occasion. perhaps not pertinently. 
enough I pointed out that the report 
of the Survey Committee whkh call-
dueled a survey in 1955-here I anI 
speaking of matter. of which I hav .. 
personal experien.,.,....had borne out. 
what the State Government had said. 
namely that 19·17 lakh refugees had 
by that time -..Ived rehabilitation 
benefits of some kind or another. But 
they were partially rehabilitated. 
Certain points were made about full 
rehabilitation. I would like to read 
something intereotl"- from the report 
of that statistical survey itself. 

13 bra. 
"The above calculations" that is 

after they calculate the position. they 
state. "applies to the milITant popu-
lation as a whole. consistin& of 
1.14.000 families. Applying this ratio 
to 3.95.000 families that were being 
given rehabilitation bencftts. the num-
ber of employments that must be 
created for raiSing the income of the 
refugee families tD the all-India stan-
dard will be approximately Rs. 
1.90.000. According to the estimates 
published by the Planning Commis-
sion. it would appear that Rs. 5.000 
will be- necessary for granting one 
industrial employment on an average. 
As it would be too expensive the 
report recommended labour intensive 
schemes. It went on to say that It 
could. perhaps. he cut down to 
Rs. 3,000 per person. But it comes to 
Rs. 57 erOI·es. It comes to Rs. 57 
crores only on this one point and 
there were many who received no 
rehabilitation at all. This is the 
statislical survey of 1955. but as the 
problem has not been substantially 
dealt with. it still holds good." 

I do not remember the exact figure. 
but. I think. it is something like Rs. 80 
crores, which was 5uUestcd as the 
amount necessary to deal wi th tbe 
remaining non-camp refugt·es. But. 
nothing wa.. done. And. I hay£" to 
hring this on the floor of the House 
because of this year's report of th(' 
Ministry. It say. that the residual 
problem of non <amp refullceo in each 
Statr had remained indefinite and the 
.elling presumably being the total of 
displaced person.. Why should it b" 
presumably? Naturally. it must b,' 
more or less the total of the displac"d 
population. But it forgrts the filet 
that in earlier year it was placed be-
fore the Central GOVl'rnment. If it 
was not totally placed. it .... as not 
totally placed because the State Gov-
prnment was not asked not to iii ve a 
final date for applications because 
It might be an overwhelming number. 
And. this was borne out by fact. of the 
past. Then. in the report it i. said-
It i. rather stran&e-that the 

''Brief detail. of the assessment 
made by theop two States and er.· 
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cepted by the Ministry are indicat-
ed below:-" 

After thr.t, they say, 

"then residual problem in res-
pect ot about 54,000 families in 
West Bengal and Tripuru has al-
ready been assessed, the estimated 
financial ui ~nt for assist-
anee to them being Rs. 6'47 
cl"ores," 

liThe schemes for the remaining 
families would be considered 
during the next financial year, by 
the end of which it is hoped that 
the problem will, by and large,  be 
resolved." 

Sir, posterity will call us to attention 
if we do not brina this before the 
01 ~ bt".cause Lhis House is not aware 
that the non-camp refugees' problem 
has not been solved properly. How 
can anyone bring this? I do not 
plead fol' the retention of this Minis-
try or any other; and I do particularly 
~  that the Branch Secretariat of 
this Ministry shOUld be closed forth-
with. There is no reason for its being 
1, .. pL on. But I do say that the pro-
blem of the non-camp refugees can-
not be dealt with in this manner. 

It is easy to tnke kudos in this 
mannI"'. But the problem remains 
and destitut.ion faces people. You 
ha,'c to dpal with the T.B. cases 
against non-camp refugees. When they 
clune across, most of them we-re inci-
pient cases. I say that they have not 
been properly dealt with. Had they 
been dealt with properly they would 
ha"" brought down the incidence of 
T.R. As far as I can lather the State 
Government has asked for funds and 
this too is heing I't'duced as the hon. 
Minister has outlined. 

Sir I am not one of those who wish 
to .tand in thl' way of the hon. Millls-
ter. Let him go from better to bettcr 
.; "h<; let him climb the ladder. But 
I('t him not do so trampling on the 
hearts of the East Bengal refugees. 

Then. I turn to the camp families 
about which the responsibility is that 
of the Ministry of Rehabilitation it-
self. These are the people who have 
been there from June 1954 when West 
Bengal was over-saturated with re-
fugees. It was decided that they will 
be sent for rehabilitation outside in 
other States. It was also decided that 
the arrangements that are made must 
be made in such a manner that they 
go in large bloc. Preliminary ar-
rangl'ments were made so that some 
cultural affinity amongst thOse could 
be maintained. But this was not done. 

13.08 hn. 

[MR. DEPUTy-SPEAKER in the Chair] 

I do not say that the Union Minis-
try of Rehabilitation did not search 
for places. I do not say that confpl'-
enees of the Eastern region Ministers 
were not held. But it was not till 
the end of 11J56, that the first idea of 
Dandakaranya in its present form was 
evolved. I might say that the Prime 
Minister thought about it even earlier 
-a couple of years earlier-that the 
Bastar district should be explored. 
But when we from West Bengal ask-
ed we were told that that would not 
be a feasible proposition later on. In 
any case ...... . 

Mr. Deputy-Speaker: The hon. Mem_ 
ber should conclude now. 

Shrlmati Bell ..... Bay: Please give 
me a little more time, Sir. I have 
brought to this House some of the 
thing. which I would not have brought 
but for the report It has become im-
portant that my experience should be 
placed before the House. 

Mr. Deputy-Speaker: If I ~ u  I 
would have requested the hon. lady 
Member to occupy the Chair· and dis-
tribute the time. 

Shrlmati BeIIuka Ray: Plea,e be a 
IUtle more lenient for once. Next 
time you can be very hard on rna 
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Mr. Deput,-Speaker: I have my OWn 
difficulties. 

ShrImati BeDllka Ra,: In regard to 
the Dandakaranya scheme, as 1 said, 
it was evolved earlier. And, in 1957 
this House was informed about it. 
And. in 1958, the D.D.A. was set up. 
I have not been there. I have not been 
there not becau.,e I did nat wanl to 
go; but it would ha've been another 
excuse and another peg 10 hang the 
failure on people like me who have 
gone there. So, I had no option. It 
may be that pictures may be shown of 
tube wells and drinking water. The 
most impor:ant thini for the refugees 
to be senl 10 a place is that drinking 
water should be there. Thirty-five 
thousand families were chosen to be 
sent thereby July, 1959. Then thIs 
target was changed to 6,500. Previous 
speakers have spoken on this and I 
'only wan' 10 point out one thini that 
if there was re.uclance on the part of 
the refug:::'es to go, outside, how is it 
that somc months ago they wanted to 
go to the Andamans. Some Members 
of the Opposition mighl wish to fI"h 
in troubled walers. How is it that 
th"re is this slowness and this dislike 
of Dandakaranya? How is it that in 
West. Bengal which was in favour of 
"thi..o;; scheme now opposition has arisen 
'and the Chief Minister feels that he 
should go and sec what is happening, 
because of the retugees that have al-
ready gone only 131 families in 
Pharasgaon and some others have been 
given some land. Title to the land is 
not there and it is khas land. It is 
Important that because it is khas land 
that title shou!d be fixed. But that 
is not done for those who have gone 
there. More important still, there is 
no drinking water. The tube-wens 
that an there-some of th"m-ore not 
working. That is the informatllm. D 
one delves into the whole thing I feel 
like Alice in the Wonderland. becom-
ing u i~  and "narioser" nIl the 
time. How is it that conditions are 
so changed thai they are now liked by 
the so-called provincial-minded re-
fllgees and he had to go so suddenly? 
'How Is it that when refu(eeS al"<' 
·taken 10 Dandakaranya from camps 

that they are DOt laken en bloc? Peo-
ple have come; they have been up-
rooted and they have been sl,tlled in 
one camp coming from the same area 
in East Bengal. They are divldl'd up. 
Who is trying to cause reluctance? ls 
it the miniono of the State Go,'ern-
ment? Or is it the State Government 
who now follow the direction. of the 
Centre? Who is it that docs it? 1 
think this bluff must be called to • 
halt, that the refugees do not want to 
to go to Dandakaranya. They do want 
to go if the place is ready. They will 
go tomorrow. They went to Andaman. 
and setlled there. They will certainly 
go to Dandakaranya. 

Mr. Deput,-Speaker: Thc hon. 
Member's time is up. 

Shrlmatl ReDuka Ra,.: I come to the 
last point. This Minister "eceivLod 
such a welcome as nobody r almost no 
Bengali reeeived in WL ... t Benial. lie 
came at the invitation of the Stale 
Government who wanted him. He 
came as adviser. He stayed there as 
tht! Minister. He wanted strengLhcn-
ing of that Ministry. I was one of 
those who wamcd it. All partie'S wd-
eomed him. The Press welcomed him 
and ,ave him the most wonderfu. wel-
come. Why is it that the Prc,s which 
was so much in favour of the prL'Scnl 
Minister? Why is it that the public 
of West Bengal was so much in favour 
of him and willing to put the "ILlire 
?Iame on the Sla!e Govcrament? Why 
IS It that all the opposition parties 
together today fl",1 th.t it would be 
better if the Minislcr d1d no: Slu)"? 
Why is it like thai? Let the Minister 
searoh his own heart. Was any wel-
come gn.'ater than the welcome of 
these provincial minded people?.. .. 

Mr. D.put..-Speakr.r: The han. Mem-
ber's time is up. 

Shrtmall Reeulea Bay: Are the .V"'-
pIe of west Bengal.o provincial-
minded when they Ilave him that 
wonderful wel .. ome? J wl!J f1nbh 
in two sentences. 

Belore I n ~  there is one word 
I have to .ay. That i. the most 1m-
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portant thing. Those who are not 
refugees, wherever we live, should 
remember that we have the first res-
ponsibility towards the refugees. Why? 
Beeause, it might have so happened, 
easily might have happened, that 
when the Partition of the country 
came, We miiht have been the re. 

fugees ourselves. That is the treat-
ment that should be given to them by 
those who are not refugees. It is no 
use saying that this problem is near 
completion in West Bengal when it is 
not. Many thing. are halt-finished. I 
know that myself. 

Mr. Deputy-Speaker: The two sen-
tences shou'd not be extended. 

Shrimatl Renuka Ray: I have no 
time to give you all the information. 
I beg you to give me an opportunity 
in future when I can place morc facts 
before this House. 

Mr. Deputy-Speaker: The han. Mem_ 
ber's time is up. 

~ti Renuka Ray: The problem 
of the refugees, particularly, non-
camp u ~ 's should also be solved 
I suggest that thp Prime Minister 
should take over Dandakaranya under 
his own control and only then will it 
suC'ct·cd. 

Mr. lleputy -Speaker: Shri Achint 
Ram. I should not be compelled to 
that extent. 

o.tl ~ mI ('ff011'RT) 'If''!1'1f 
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Shrl 81mal Ghose (Barraclcpore): 
Sir, I would like to confine myself to 
the problem in the eastern region; not 
that I believe the western region pro-
blem has been completely solved, but 
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other hon. friends will take that up 
and I have no personal knowledJe of 
that. 

If it is assumed, as it should be, 
that the task of the Rehabilitation 
Ministry is not merely to provide 
doles or relief but to provide econo-
mic rehabilitation t6 the refugees, 
then the performance of the RehabiU-
tation Ministry judged by any yard-
stick that we may take must be con-
sidered to be a dismal failure. 

Let us understand as to what has 
happened to the East Pakistan 
refugees. Two policy decisions were 
taken by the Government, which were 
inflagrant violation of the assurances 
that were given to the minority com-
munity of East Pakistan, both, as the 
hon. Minister would say, to contain 
the East Pakistan refugee problem. 
One was taken in 1956 which virtual-
ly sealed the border. I do not say 
the border was sealed, but migration 
certificates would not be allowed and 
they were allowed under very string-
ent conditions which could not be 
fulfilled. The other decision was 
taken in 1958-1 do not know what 
month-that no refugees coming 
after would be entitled to any reha-
bilitation benellt. I say both these 

i~i ns  you will understand, in the 
context of the assurances that were 
given at the time of partition of the 
country, were extremely unfair, parti-
cularly in the eastern region. 

Then, having contained the pro-
blcm that way, let us understand 
what has been done. If We take it 
that about 32 lakh refugees have 
come into West Bengal, then, out of 
that, 8 lakhs did not ask for any 
assistance from the Rehabilifation 
Mini.!ry. About 21 to 22 Tak1\s were 
refugees who only obtained partial 
assistance or. as the Minister would say 
had obtained assistance from the Reha-
bilitation Ministry. If you take the 
expenditure that has been incurred on 
these refugees-between 20 lakhs and 
22 lakh&-you will find that thr per 
capita expenditure cornel to about 
Rs. 350 or so. The Minister would not 

tel! me that these people could have 
been rehabilitated with that paltry 
sum. 

Then there is the question of two 
lakh refugees who are in camps and 
about whom Shrimati Renuka Ray has 
rightly pointed out and said that we 
are worrying ourselves about these 
particular refugees. What has hap-
pened to these two lakh refullees in 
the camp? That also requires some 
elucidation, because in 1958 I believe 
a decision was taken that 35,000 
families would be taken out of Bengal 
and put either in Dandakarliri1a or 
outside, and that 10,000 families 
would be rehabilitated in Bengal by 
the West Bengal Government. I do 
not know what was the actual num-
ber of persons. The number of fami-
lies was about 45,000 and if you take 
five per family., it comes to 2,25,000. 
I would like to know from the hoD. 
Minister whether the 10,000 families, 
for which responsibility was taken by 
the West Bengal G<lvernment, have 
already been taken out of the .. 'fugee 
camps and whether the camp popula-
tion today is the sole responsibility of 
the Central Government, The caml> 
population tuday is about 1,30.000. 
What has happened to them? Evon 
if it ~ 30,000 to 35,000 families 
only, which would come to about 
It7~  per!'!ons, at five persons per 
family, i. the diminution or decline 
due to any screening? Some have 
been taken out to Dandakaranya; it is 
about 8,000 only, until about Ma .. :h. 
So, we should like to know Rome 
facts from the hon. Minister as to 
what i. the number that has be,'n 
taken out, what wa. the original res-
ponsibility, what he has done so far 
and what is the residuary problem. 

Next comes the que"tion of Danda-
kamay., because Dandakaranya was 
supposed to provide for these camp 
families. Before I come to the camp 
families, I would like to .ay a tew 
words about the non-camp families to 
which retrrence was made by Shri-
mati Rpnuka Ray. The non-camp 
families have not at 811 been reha-
bilitated. Incidentally, I Ihould like 
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to say that when camp families are 
shifted to Dandakaranya and other 
places, then preference should be 
given to non-camp refugees in Bengal 
in Dandakaranya over other people, 
because, the hon. Minister would 
allree with me that they have not at 
all been rehabilitated. Even the 
State F'inance Minister stated that 
about 60 to 70 per cent. of them were 
not at all rehabilitated. So, there is 
a responsibility, on this question, cast 
on the Ministry. If rehabilitation is 
our primary objective. then there is 
the responsibility of lhe Rehabilila-
tlon Ministry in relation to the non-
camp families. 

Shri Mehr Chand Khanna: It is not 
very clear to me. I would like the 
hon. Member to elucidate it a liLlie 
further. Lq it the intention of the 
hon. Member that after lhe refugees 
who are in camps in West Bengal 
have been rehabilitated either in 
D,ndaklrany. or by the State Gov-
ernment there, then we should take a 
large body of persons who are par-
tially rehabilitated from 'West Bengal 
to Danda karanya? 

Shrl Blmal G'-e: Yes; those per-
sons who are willing to go and who 
are non-camp displaced persons at the 
moment. About Dandakaranya, there 
Is a mystery as to what is happening 
there. Firotly, the difficulty is about 
the conflict between two GO"ern-
ment.. How did this difficulty arise? 
The hon. Minister here says thnt he 
has done everything in consultation 
with the State Government, but the 
State Government do not agree with 
that statement. Where lies the truth 
and how are we to find it out? In 
regaTd to Dandakaranya, tall claim. 
have always been made by the Re-
habilitation Minister. They have all 
stated that thev would discharge so 
much of work' by such ana such a 
period. but they knew that suoh and 
suoh work could not be done within 
such and such a period, because it 
was not possible to do that mueh of 
of rehabilitation within that period of 
time. It is .aid in the note that has 

been given to u,,-the note which 
gives the details of the progress of 
the Dalldakaranya project-in the first 
paragraph-that the State Govern-
ment had a programme to remove 
5,000 to 6.000 families by 31st March 
but that they had only moved 1,464 
families. There is a dig at the West 
Bengal Government. I understand 
that the State Government have not 
been able to move all the familie. 
they wanted to mov,·. The fact I. 
that the Rehabilitation Minister 
stated in the local Ass('mbly in" W,·.t 
Bengal on the lst April, that t.hey 
were not willing" to ltlOve any db,-
placed perSOll to Dandakaranya un-
less the conditions in Dandakal'anya 
were adequat.e and satisfactory. 

Shrl Mehr Chand Khanna: The 
movement was to have started frum 
October-November-December and 
January. 

Sbrl Blmal GhCllle: I have seen that. 
It has dL'Clined in March again. But 
it is also a fact that the State Reha-
bilitation Minhter stated in the West 
Bengal Assembly that the conditions 
in Dandakaranya at present were not 
satisfactory and tht."re was a danger if 
Ihe refugees go there that they might, 
come back. Therefore, unless the 
State Government is satisHeel that the 
conditions there are satisfactory and 
adequale, they will not take up th" 
respons.bility of moving the displac-
ed persons there. They also stated 
that the Union Rehabilitation M'C1is-
ter has not done his duty properly in 
that notices are issued to ~ u s 

without linking them to specific 
schemes. I hope the hon. Minister 
will explain where Hes the differcncp. 
between himself and the State Reha-
bilitation Minister. 

Shrl MehT ChaDd, Khanna: No 
difference. 

Shri Blmal Ghose: The Union Rc-
habilitRtion Ministe, stated that 
notices were being issued in consulta· 
lion with and by th,' Sta\(' GOVl'rn-
ment, whereas the State Rehabilita-
tion Minister has said that the notices 
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"""e issued not according to what 
was agreed upon but in arcordance 
w.th the wishes of the Rehabilitation 
Minister at the Centre, and that there 
was no linking with specific Schemes. 
1 would like to know what has hap-
pL'ned to the 8,000 persons who havE' 
bern taken to Dandakaranya. As fa.' 
as our information goes, upto the end 
of February, not more than about 90 
lamilies were given land lor cultiva-
"on. What has happened lu the 
others? How are they being em-
ployed in Dandakaranya? Land could 
not be given to many people because 
emly about 7,000 acres of land were 
reclaimed, as has been stated. Out 
.. I that, a little less than 2,000 acre. 
have been distributed tn the tribal 
areas; if we take it that seven acres 
arc to be distributed per family, ther., 
tbere is not enough lond to b. given 
to the families that have moved to 
Dandakaranya, with the result that 
they must be employed t i ~  

Even if we go up to the end of June, 
by which time the han. Minisler eX-
Jl('Ch to reclaim about 9,000 acres of 
•• nd. how many displaced persons can 
b<: settled on land on 9000 acres? I 
.... ould like to know that, because, 
lhat would give us an idea as to the 
number of displaced persons who 
<,vuld be moved to Dandakaranya with 
.. view to be rehabilitated. The 
hon. Minister himself has stated that 
most of the families who are now in 
the camps are agriculturists and they 
have to be settled on land. I am also 
told Ihat those wh" have been given 
land have been given land which i. 
full of stumpo< and roots. So that the 
land cannot be cultivated properly: 
thai the title has not been pas.ed on 
to them; that they have not been 
giv£'n any agricultural implements or 
''Quipmenl to cultivate Ihl' land. In the 
tircumstances, probably they would 
not be able to cultivate the land that 
bas bpen given to them, in this leSIOn. 
What is the position? Th .. e are the 
1hing. that have been statei! to us. I 
would like Ihe hon. Minister to clarify 
fhl' position in Dandakaranya. 

Some other points about Danda-
aranya have also been made: h_ 

i ~  

the displaced persons have been treat-
ed there; how, when they were flnt 
laken there, there was lack of eYea 
drinking water, etc. These have 
been referred to by other hon. Mem-
bers and it would be only a repeti-
tion if I were to mention them allain, 
and I have no time to refer 10 them 
oither. 

As it appear! now, in Dandakaranya 
9,000 acres can be reclaimed by the 
end of June. The season will again 
begin in October-November and not 
more than 2,000 10 3,000 acres of land, 
or probably not more than 4,000 acrea 
of land would be reclaimed by the 
end of Ihe year. So, if 2,000 to 3,000 
acres afl' reclaimed throughoul the 
year. I do not know how many fami· 
lies the hon. Minisler could really re-
habilitate. It is no good making big 
claims and one of Ihe reasons why h" 
is in Ihis difficulty today i. Ihat claims 
have been made which haY<' not 
materialised sub.equently. It he had 
1101 made those claims, I think the 
position would have been very much 
better. It is a fact that in the be,ln-
ning he lot a very hearty reception 
in Bengal. I would like to ask him 
today the question he .. ked the otber 
day in this House. "Iz., why is it that 
he is not today so much welcome! 
The Minister explained that  thai was 
probably due to his having dispensed 
with a particular olBeer. I should say 
that i. a very uncharilable explana-
tion, because the people of Benga I 
are not concerned with any particulRr 
officer. The reason is-if he will 
examine Ihe whole case himselt-his 
policy has failed and all this condem-
nation today is an expression of the 
disatistaction of the people of Bengal 
at tbe lailure of the policy he hu 
adumbrated. He i. made responsible, 
I think quite legitimately, because the 
Minister had outlined a policy which 
he bas not been able to Implement. 
Therefore. iD a parliamentary Systf!I'R 
of Govel'llllll!llt, ha mUlt accept the 
respon.ibillty for ·thU lailure. To 
that extent, I do not think the agita-
tion that Is n_ today loing on Ia 
Bengal I. In any way uatair. 
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My next point is about the approach 

to the problem of rehabllitation b;( 
the Minister. I think the approach 
is wrong. All the time he has laid, 
the camps must be closed down by 
a particular date, whether it i. luiy, 
1959 December 1960 or March, 11161. 
The' real attitude which will be ap·· 
preciated by the refugees is rehabili· 
tation by a particular date. 1 wi.h 
the Minister would s.y, "I would 
rehabilitate all the refllgees by a parti· 
cular date". The result will be the 
same, because if he succeeds in re-
habilitating the refugees, his work 
w111 be done. So, the emphasis shoulrl 
be on rehabilitation and not on clos-
ing down the camps, because the idea 
has got around that the Minister is 
anxious to clOse the camps anyhow 
whelher by screening, driving them 
out or imposing on them impossible 
conditions. That idea should not get 
.. round. Therefore, the Minister 
should try to reorient his attitude and 
say, "I shall take upon myself the res-
ponsibility and I shall reh .. billtate the 
refugees by a particular date". When 
they are reh"billtated and then It be 
loes, nobody will say anything, bp· 
cause even In the West Bengal Gov-
emment resolution, which the Conl-
re .. also approved, It was stated that 
the Rehabilitation Ministry should not 
be closed by the 31st March, 1181. 
Not that the people of West Bengal 
haVe any particular love tor the Re-
habilitation Minister or Mlnliltry, but 
because they feel that the task wl11 
not be completed by that date. If 
the task could be completed, It the 
Minister could give an assurance that 
he will really provide economic re-
habilitation to the refugees In Wesl 
Bengal and if he gets hilher joba, no-
body would be sorry. Even If b .. 
leis now he may go, tiut the Minis· 
try may continue. 

So far as East Pakistan refugees are 
coneemp.d, they have always been at 
a disadvantage compared to the West 
Pakistan refulleeB. They have nevel' 
got any compensation 'because of cer· 
taln circumstances. I think the 
Klnister will realise that although 
",poretlcally they may sell thalr lands, 

practically they cannot. Therefor". 
something should be dona, 10 that tl1't 
compensation facilities given to &I.1l 
West Pakistan refugees may also to .. 
given to East Pakistan refugees. 

Then, there is this question of re-
Irenchment to which other hon. Mem· 
bel'S have also referred. I would not 
like the hon. Minister to turn Into 
refugees again the people who have 
been employed under his Ministry. I 
think he will lake it on himself to 
see that not only the employees who 
are in the Secretariat, but also Who 
are in the branch olllces and other 
olllc .. s are fully employed if and when 
the work of the department is cur-
taUed or the department is absolute-
ly closed down. 

Shrl A. C. Guha: Mr. Deputy-
Speaker, Sir, evel" since I came to 
Parliament and the Ministry of Re-
habilitation was created, every year 
that I have been sitting as a private 
Member in this House, I have parti-
cipated in the debate on this Ministry. 
Only last year, I began my speech 
with an optimistic tone. Ye.. after 
year, I have been bitter crillc of the 
entire administration of the Reha-
bilitation work. 

Last year the optimism was occa-
sioned by certain things dODeBDd I 
eJqI8Ct the hon. Minister will tie able 
10 aasue the House that that optimUm 
will be maintained, even If at pruent 
it has come under certain clouds ·and 
something has happened which h .. 
made us doubtful Irbout that optimio-
tic view. I thInk most of the trou-
b .... s the Minieter is facing today 
have come from an unrealistic ap-
proach that the Ministry or the Gov-
ernment have taken in this matter. 
In 1958, an announcement wa. mad" 
that In July, 1959, the camps will be 
closed. It was an unrealistic and un-
wisE' decision. "nIen the target abollt 
the Dandakaranya scheme also W8I 
unrealistic and optimistic. I should 
not lay a 1\ the blame on the Minlstar 
himself. because it was a decillion 01 
the entire Cabinet, "rrived at after 
full dl_ .. lon ill the Cabinet. It was 
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an unrealistic decision to say that the 
primeval torests at Dandakaranyn 
could be cleared up and thousands of 
acres at land reclaimed by a certain 
date as fixed. 

From this report which has beQn 
circulated to us, we find that out of 
70,000 acres to be reclaimed, the 
Minilltry has got only 32,000 acres 
released by the two respectiVe Gov-
ernments. So, the target was certain-
ly unrealistic. The Mlni.try could 
not reclaim 70,000 acres when the 
Ministry had got only 32,000 
acres of land from the two rea-
pective Governments, who we .... 
really the owners at that land. 
As regards  the movement 01. 
refugees, it has been stated here that 
it was arraniecl that the West Bengal 
Government would send 5632 famlli .. 
by the end at March, 1880, but they 
have .ent only 1464 tamiUea. 

In this connection, I would like to 
reter the hon. Minister to a statement 
made by his counterpart In the Weal 
s.neal Government. On the 2nd. 
April, he said: 

"The only durerenee that exist-
ed (between the West IIeQpJ. 
Government and the Central Gov-
ernment) was that the State Gov-
·mment '\JIgested to the Union 
Government that the latter (i.e. 
the Union Government) should 
oarve not.i.ce on camp refugees 
only when plans and schemes 
were matured and they could be 
removed and not before that. ~ 

So, the West Benlal Government 
wanted notices to be served on refu-,ees Blainst specific schemes only 
and they were against giving notice 
on an ............ scale. The hon. MIn-
ister should make the position clear 
In this respect, a.. to who really serv-
ed the notice. If the West Benlal 
Government demand that notices 
mould be ....... ed only when plans are 
ready to abaorb the retugee&, 1 do not 
"'Ink that Is an unreallstk and un-
jllRtilled claim. Who !<ervecl the 

notices all so many refugees, which 
created a lot of trouble in Bengal 
and hardships for the refullees? It 
was not possible either for the Gov-
ernment or tor the Dandakaranya 
Development Authority to receive 
that number at refugees. Then why 
have notices been served? And who 
served the notices? Was the"e any 
policy decislon on this matter either 
by the Central Government or the 
State Government? 

~'  this note I lind that practical-
ly noth.ng has been done about small-
scale industries. Dhanki industry is 
not an occupation in that sense of 
the term to provide suitable means 
at livelihood. Only twenty automatic 
looms have been inslallecl and nothlnl 
elae has pract.i.cally been done. I 
would like to know whether Ihe Gov-
ernment hu lot any scheme in this 
matter. Out of the reclalmecl land of 
7,182 acres, alter giving 1,790 acres 
to the Adibuis, the remaining 5,842 
acres have to be distributed to 1,785 
families. So, they will get at Ih .. ral" 
of 3 acres per family though the tar-
let is at leut 7 acl'l!8, If not morc. It 
.. not poIIIibie to rebabllitate even 
this number at refug_ who haw 
been moved there to be rehabUltated 
on land and there is no schmne .. 
:ret initiated for cottage and l1li811-
cale industries. So, what ia the actual 
proposal before the Government for 
the rehabilHation of the refugee. 
·there? 

1 do not like to .. efer much to the 
very relrettable dispute that has come 
out in the paper and also in the Ben-
gal Assembly. I wilh my bon. friend. 
Shrj Bhattacharya, had not referrl!d 
to thi< matter at all. 1 think he milbt 
better have kept out of that dispute. 
I only expect that allcr the visit of 
Dr. B. C. Roy to the Dandakaranya 
area some amicable Jettlemenl would 
be arrived at. If necessary, the Prime 
Minister should take the initiative in 
... Imnll this dispute. 

I am very eame..t and serious aboul 
the Danclakarany. schemt!. It is nec",-
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r Shri A. C. Guha) 
sary not only for the welfare of the 
F.ast Bengal refugees alone but for 
the economic reconstruction of West 
Bengal as well. West Bengal requires 
some outlet for its population which 
has reached the. saturation point. So, 
I support the demand made out by 
Shri Ghose that the facilities that are 
now creat"d in Dandakaranya should 
not be limited to the camp refugees 
alone. About eight to ten lakh. refu-
gees have not taken any aid from 
the Government so long, because they 
have been denied any aid. Why should 
they not be given some opportunity 
for rehabilitation in Dandakaranya, 
jf they lik.· to go there? 

I should also like to refer to the 
('arc of the partial rehabilitated refu-
gees. On a previous occasion, I refer .. 
"ed to that matter and said that loans 
were given in sma)) instalments and 
in such a way that nobody could be 
rehabilitated in that way. R... 500 
were given for house buildinll in S or 
4 instalments spread over a period of 
three years, minus some amount to 
be paid for the tents etc. No wonder 
I hat they could not be rehabilitated 
by taking advantalle of that. If Lltere 
was anythinll wrong in t ~ rehabili-
tation scheme. that wrong should be 
remedied "'ither b) ..ne Central Gov-
~ n nt or Vll State Government. In 
any case. Ihe refugees have not com-
itt~ any ofl'ence. Why should 
:''''y be denied rehabilitation for the 
failul'e or their rehabilitation due to 
faulty administration of the scheme? 
So. I would suggest that the Minister 
,hould look into the Question of th,· 
"'l'l ill 11y rehabilitated refugees also. 
This is not the ftrst time that I am 
making this suggestion. EverY time I 
stand up to speak on the Demands of 
the Rehabilitation Ministry, I rerer to 
Ihis. On the 3rd of March a!so I re-
ferred to this, though It was som@-
what out of place on that occasion. 
EVl'n then I sugg9ted that the ques-
tion of the partially rehabllitated 
rcfug.... should not be outside the 
points for consideration. The hon. 
Minl.ter then interrupted and said 
"He I. referrIng to thE' old cases". 

Yes, they may be old cases. 
Government as a whole is 
ble for the rehabilitation 
people. 

But the 
responai-
of these 

About the Dandakaranya scheme I 
would like to suggest certain thlnas. 
In this connection, I would like to 
refer to the discussion in the Bengal 
Assembly. At present, it appears 
there is no phased programme for 
the removal of refugees there. Is 
there any phased programme COlVlect-
ed with speciftc schemes, with pro-
per facilities created for rehabilita-
tion and for proper accommodation 
there or haphazardly the refugees are 
removed there? 

About th .. West Benllal Assembly 
Resolution. of course, I would not 
like that Resolution to be moved in a 
matter like that in the State Asaem-
bly. But, really speaking, I do not 
think there is anything very unjust 
in that resolution. The first part of 
it says that the Ministry should not 
be closed by 1961. That demand has 
been made by everY member of this 
House and I am also makin& it. The 
second point is that the West Bengal 
GDllernment should be more closely 
associated with the Dandakaranya 
Developmpnt Project and on that the 
hon. Minister hns assured US to con-
sult the West Bengal Government on 
important matter. The third point i. 
thaI the departments in the Danda-
karanya dealing with education, 
health and social services should have 
ollleers who have intimate knowledge 
of the cllstoms, culture and language 
of the East Bengal refugees. The 
Minister admit.. that they have been 
doing that also. I would not make 
any claim on the ground of ofl\cen 
belongin" to certain States but there 
should be a psychoiogical integration 
within the administration and of the 
refugees. Without that psychological 
integration rehabilitation cannot be 
properl\' done. So, on this demand 
also we could not .ay that such • 
d"mand should not have been made. 
,",en. adequate funds should he allo-
<"R!Nl by the Central Government to 
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the Government of West Bengal. TIl(' 
State G<>vernments have always been 
asking for that from the Central Gov-
ernment. So, thab is not anything un-
usual. The fifth point is that the 
Chief Minister of West Bengal should 
present their case before the Central 
Government. As far as the Resolu-
tion goes, I do not think there is any-
thing wrong in that or anything anti-
Union G<>vernment or anti-Minister 
as such. There mil/ht have been 
something in the speeches, but we 
should not C"oncern ourselves with 
that. 

About the Dandakaranya scheme I 
would suggest that the refugees re-
moved there should be associated 
intensely and intimately with the 
development works, of course, consis-
tent with their workinl/ capadty. They 
should not be made to work in such 
a manner 8S their physical condition 
C8nnot bear. But consistent with 
their physical capacity they should be 
intimately associated with the deve-
lopment works, which can provide 
thpm som(' means of livelihood. 

Then, as far as possible, contracts 
should be given to Ihe refullees them-
selves. especially small contracts. 
There may be .ome big contraeta 
which require expert knDWledge or 
big capital which cannot be handled 
by them. All small contracts should 
be given to the refuiees, either to 
their co-operative societies or to 
groups ot refugees. Purchases should 
also, as tar 8S possible, ~ made from 
the prod ucts of the refugees. Here I 
wnnt to make my position clear. I 
know that Orissa and Madhya PnI-
desh have got a claim over anythlna 
lhat i. going on in the Dandakaranya 
~  Tbe Adlba.is also have a claim. 

8hr1 Mahanty: What Is wrong with 
It? 

IIIu1 A. C. 0aIIa: I shall never AY 
that any claim of Benpl should JIO 
COI1trary to or supersede the Interests 
of the local people. I should never 
make that s,,",,"tion. But, consla-

tellt with the c1ai.m.> of Orissa and 
Madhya Pradesh people, and also the 
local Adibasis. I think the next prio-
rity should be given to the Bengal 
refugees and, as far as possible, they 
should be accommodated and p.!"ovid-
eel work in the services, in u s~ 

ing, in contracts, in fnct in the whole 
developmPll( schpme. 

On the 3rd of Manh Ute hon. Mm" 
ister has made a statement in till., 
House about the tractors. I hope he 
would in future be more particular 
in taking the right tractors. Som(' 
t ~t s were taken from the Centra' 
Tractor Organisation, some SBw lllg 

machines trom Faridabad or NlJokheri 
and some tractors from tht' trial 
manufacture by the ordnance fac-
tories Bnd they have not given him 
iood service so long. 

14 hn. 

I think much of the delay in recla-
mation may be due to this. So he 
should not eonsider that this scheme 
is jUst a promotion scheme for the 
development ot other industries 01' 

tor dumping ot .craps from other 
establishments. It is primarily a 
scheme for the development of that 
area to rehabilitate the East Pakistan 
refugees and subsequently for other 
considerations. 

Before I conclude .. 

Sbrl Mebr ChaDd K ........ : Before 
he t~ down I want one clariftcation. 

8bri A. C. Gulla: I do not want to 
be in terrupted. 

8hri Mehr Chand K ........ : Only a 
clarification. The han. Member has 
just now said that all tho.e person, 
In West Bengal who have not received 
any rehabilitation beneftts up till now 
-he used the word 'denied' which I 
do not accept and the number .... 
also lIiven as 8 to 10 lakh 1>«I0Il ........ 
after the camp ended should a1ftO b<> 
taken there. The oecond thin, Is that 
he has said about partially rehablU-
tate<! tamllie.. Could hp give me 
Rome Idea about thatT 
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Shri A. C. Gulla: I think 21 or 22 
lakhs ha ve been claimed to have been 
rehabilitated but most of them are 
partially rehabilitated. 

Shrlmatl Renuka Ray: Only par-
tially. 

IIhri A. C. GUha: I think the Gov-
'-rnmenl should make proper ss ss~ 

ment a. to how many of them have 
been properly rehabilitated. I would 
suggest that Shri Achint Ram and 
Pandi! Thakur Das Bhargava go and 
make an assessment. I do not suggest 
any Bengali to be Bent there. He may 
be partial. I would suggest even 
Lala Achint Ram alone. Let him go 
there. I would claim that on behalf 
of the refugees I can live him the 
entin· responsibility. Let him go and 
make an assessment as to how many 
of them have been properly rehabili-
tated, that is, in the sense of economic 
rehabilitation. If they have not been 
economically rehabilitated, whatever 
the number, the hon. Minister must 
take charge of them. By the word 
hon. Minister I mean the Government 
of India; I do not mean Shri Mehr 
Chand Khanna personally. 

Before I conclude I should make 
one submiSBlon. The East BenI8l re-
fugees have not got any compensa-
tion. That is a point which the Gov-
ernment should consider. When the 
Compensation Act was passed condi-
tiona were somewhat dll!erenL That 
condition has totally and completel;y 
dIanged now. The bon. Minister Is 
aloo the hon. Minister of Minority 
AIIairs. He knows the conditions now 
prevailing In East Bengal. There is a 
delib .. .rate policy of squeezing out the 
minority in East Bengal. He cannot 
deny that. As a result of that In 
• pite of the strictn.... In the Issue of 
migration cerUllcate. R large number 
of people belonging to the minorities 
are noW migraUng from East Bence\. 
Tbey cannot sell their property. There 
is no possibility of that. Those who 
bave earne have also left their pr0-
perty behind. What will happen to 
them, 

It is claimed that nearly Ro. 118 
crores have been spent ao far on the 
rehabilitation of about 2Z lakhs of 
refugees. That means on each refugee 
only Rs. 3001-have ben spent. That 
cannot be considered a proper amount 
for ~ i it ti n  So I would suggest 
th.at either he may take up the matter 
With the Pakistan Government that 
those refugees who have come or who 
are willing to come may be compensat_ 
ed by the Pakistan Government and 
their aBsets may be transferred or the 
Government of India should take 
some measures. If the Government 
here cannot give them compensation 
as in the case of West Pakistan di.-
placed persons, at least they should 
try to write of! the loans. 

Mr. DeplltJ'-Speaker: 
Member's time Is up. 

The hon. 

8hrt A. C. GIllIa: I would like to 
have two minutes more. 

Mr. DepatJ'-Speaker: He baa already 
overdrawn by two minlltes. 

811r1 A. C. GIIIIa: You know. Sir. I 
am a refu...... I can eImm _ 
sympathy. 

SIIrI C, D. hade (Nani Tal): He baa 
been in India for the lut 20 TSl'II. 

Mr. Depaty-Speaker: He wllld 
show as mUCh concern to tbe reIugetM 
•• he claIms for himself. 

811r1 C. D. Paade: The Chair i. abo 
• refugee . 

SIIrI A. C. Ollila: You are discon-
necting my whole trend. 

So I would sUCpst that the 1-. 
now pend\n, against the reruc-
ahOllld be scaled down or In _ 
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c:aaes should be complelely written 
off. Let the refugees teel tha t they 
are honoured citizens of India. Let 
them not feel cringy and cratty. Let 
them not develop some craty outlook 
as to how to evade the payment of 
loans and how to evade tbeir dues to 
psycbological tbe Government. This 
is a approacb whicb tbo Government 
should adopt. They will not be able 
to realise tbe loans. Tbe West Ben,a! 
Government had made it a condition 
that hundred per cont the loss would 
be of the Central Government. So, It 
is admitted that the Government of 
IDdia would not be able to realise 
that. So why put burden of this loan 
on tbem? Wby make them feel that 
they are all indebted to the Govern-
ment of India and all the Ume trying 
IOmebow to evade this? This mental 
attitude of theirs should be removecl 
by a serious approach. 

Lastly, I say, that this decision about 
the sealing at the border alia should 
be reconsidered. A large number at 
people are still migrating. They may 
not be accommodated In camps but 
some provision should be made about 
them. 

Sbrl Aarob ..... GIaosaJ (Uluberla): 
•. Deputy-Speaker, I~  a time baa 
come to re-a ...... the Illuatlon that 
has arisen In West Ben,al on the 
rehabilitation problem. Time has also 
eame to review the RI. 100 crores 
project at Dandakaranya. TIme has 
also come to consider the acUvities 
at the Rehabllltation Ministry, 1P8d-
ally the activities at our ambltlcnu 
hon. Minister, ShrI Khanna. We are 
ftoodecl with bulletin. tull at atatlstleo 
and always a wron, picture baa been 
elven to us. But from thOR .tatlstlcl 
, can elve ,.ou the real Information 
about his performance. 

The han. Rehabllltatlon KJnlater 
took direct reaponslblllt,. In rehablH-
!Rllon matters In 11157. At the end at 
11158 there were 2,17,000 retupea In 
West Ben,.1. In the heClnnln, at 
11157 the han. MinIster nld ..... . 

All HM. __ 1Ier: In C:IIIDJIII. 

Shrl Aaroblndo Ghosal: Yes. 

In till' beginnin&: of 1957 the han. 
Mini,ter said that he would lake the 
responsibility of about 55,000 families 
comprising about 2i lakhs people. In 
1957 he could rehabiliale 7,000 
families only outsidl' West Ben,al. 
TiII necember, 1958, he gave rehabi-
litation to 4,000 families more. In 
1959 h. could give rehabilitation onl, 
\u 2.000 tamilh s. So the Iota 1 comes 
to 13,000 famili., Ollt of 55,000 faml-
lil'fI. 

In 1957 hl' announced that he has 
got 10.02,000 acr". of ollitivable land 
in Bihar, Orissa. Madhya Pradesh, 
Utlar Pradesh and Rajaslhan. Now 
hi. slatistics rev.al thai he has beM1 
able 10 prepare schemes for 50,000 
acres only. In 11156 Ra, 2,07,00,000 
were sanotioned for thl' development 
of colonies of non-camp refugees. In 
11157 the sanction came down to 
Rs. 56 lakhs and in 11158 to Ro. .5 
laths only. In many cases the actual 
payment of the sanctioned money baa 
not yel been madl' IhollRh •• voral 
years have passed. 

In 1857 he promised that he would 
legalise the colonies speedily. In 1M 
last three yeara only 80 c:olonle. have 
been legaUsed out of 140 coloniel. He 
assured that he would make arrange-
ments for the emploYment of 8,000 
persons by elvlng flnanclal aId to 111 
factories. For that scham. 
RI. 2,U,OO,OOO were sanc:tloned. But 
out of this amount only RI. 1,38,00,000 
have been ,ranted and only 2,000 
retu,ee. have been emplo,.ed out 01 
the 9,000. 

I want to ,ive further examples ot 
hi. performance. 'II rehabilitation 
centres are saId 10 have been set \III 
from the bellnnln,. Do you !mow 
how many colonie. have received 
financial help and how many are 
habitable? Out of 441 centre. onJ, 
44 .entres are fuJly devrloped c:olo-
nies and 24 colonies have been parU-
ally devrloped. Th,' remalnln. 31.: 
colonies have received no help fraIII 
the Government and ar,· quite UJdlt 
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(Silri Aurobindo Ghosall 
for human habitation. Two schemes 
for the development of 373 colonies 
werp submitted to the Ministry but 
only 18 have been approved and 355 
have been refused the development 
grant. Out of 24 colonies which were 
approved for partial help, 13 colonies 
have got the money and the rest have 
nOI yet received it. Upto March, 
1959, Hs. 43,71,00,000 were spent for 
the camp refugees who are awaiting 
rehabilitation for the last eight or 
nine years. 

Now after spending this amount 
the Government has come to the con-
clusion that 70 per cent of the refu-
gees aT(' not entitled to get any reha-
bilitation benefit. In fact from 1947 to 
1959 financial help or rehabilitation 
was only to the tune of as. 19,28,00,000 
Out of the remaining Rs. 47,33,00,000 
only Rs. 44,00,000 have been spent for 
the maintenance of the refugees in 
camps. This amount has been com-
pletely misspent for the slackness at 
the Ministry in rehabilitating the 
camp refugees. But now he wants to 
close down the camps in West Bengal 
by 1961. But besides the camp reM-
lees there are eight lakhs non-camp 
refugees who are dragging on with a 
miserable life in West Bengal. 
There are 1 lakh refugees driven 
from various camps on different pleas 
who are roaming unemployed in 
towns and cities of West Bengal. 
Half of the 23 lakhs of people who 
have rehabilitated themselves on their 
own efforts and at their own expenses 
are living on their slender resources. 

As regards camp refugees, by 1980-
61 the han. Minister will not be In a 
position to rehabilitate more than 
12000 families out of 85,000 families 
... hich he has promised to rehabilitate. 

Now 1 come to Dandakaranya pro-
ject. The Danakaranaya project was 
evolved in 1957 for solving the refupe 
problem of West Bengal. The Dand_-
karanaya project came Into eziatence 
becausc the Central Government took 
the responsibility of the 80 per cent 
of 3 lakhs camp refugees of West 

Bengal. Now, we have to see if there 
has been any progress in Dandakara-
naya since its inception. I do not SIlT 
of the progress in paper or In the 
bulletins of the Ministry which mis-
lead the readers. 

In January 1957 the Rehabilitatiaa 
Sub-Committee of the Cabinet made 
four decisions. The Cabinet was of 
the opinion that West Bengal had 
attained the saturation point. Natur-
aUy they decided firstly that the 
Dandakaranaya area will be develop-
ed so tha t both the East Pakistaa 
refugees and Adibasis can reside. 
Secondly, in course of time the area 
will be rehabilitated by 40 lakhs of 
people out of whom 50 per cent. wiD 
be refugees and 50 per cent will be 
Adibasis. Thirdly, an Authority for 
Dandakaranaya will be formed in 
which the Central Government and 
the State Governments concerned 
shall have their representatives. Four-
thly, this area for administrative 
purpose will be under the Union 
Ministry of Rehabilitation. 

So, the idea was that 20 lakhs of 
refugees of West Bengal wiD get the 
benefit of rehabilitation in Dandakara-
naya, not 2,40,000 refugees. Subse-
quently the Rehabilitation Minist..,. 
said that their aim was not to make 
provision for 20 lakhs of people but 
for only 2 lakhs of people. In 1958-
59 the target still came down to 50,000 
refugees. Have they been able to 
achieve that target even! No, Sir. 
The Rehabilitation Minister and hill 
colleagues declared that before the 
end of 1959 20,000 families wiD 
be provided in Dandakaranya. But 
in reality upto March, 1980, only 1501t 
families have been ta Iten as .... lnat 
20,000 families. Even these 1501t 
families have not been rehabilltated 
on land and the majority of them are 
living in camps in Dandakaranaya and 
they are employed In the work or 
clearing jungles like slave. with_ 
knowinll what is In store for them Ia 
future. 
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There were schemes for construct-
ing villages tor refugees i.n Dandakara-
noya. How has it been I n~117 
I 1958-59 the target was for settml 
u~ 28 villages, but not a single villalle 
.... as completed. In 1959-60 the tarllet 
was for setting up 57 villages, but the 
work for even a single vilase has not 
yet been started. In 1960-.61 the 
target is for sitting up 95 cillagea. 
During the last three years ali 
villages might be constructed. 

In the blue-print issued in the 
beginning of 1958, the scheme was ~  
reclaiming 1,43,000 acres of land m 
five areas of Dandakaranaya but It 
.... a. subsequently reduced to 75,00 
acres of land. But till nOW only 4,000 
acres of land have been reclaimed and 
trees covering 6000 acres of land have 

been cut. 

In the beginning of 1958 it was 
decided that n nt~ for. esta-
bUshing cottage industries ~11  .be 
made, that multi-purpose faraung m-
cluding agriculture and poulty WII1 
be made, that small factories for 
manufacturing agricultural Implementa 
.... 111 be set up, that vocational and 
craftsmanship training centrea will ';"! 
set. up and that educational unlta will 
also be opened. It was also estimated 
tllat more than 30,000 persons will be 
employed in these works. But not a 
single item has yet been Implemented 
and 18 months have been taken to set 
up a Directorate for this purpol8 
Only a saw mill was set up which Is 
nOW on the point of beinl clOl8d 

down. 

Sir, this is the position about Danda-
karanaya. As regards the policy of 
employing persons it was decided that 
the refugees and the Adibasls will be 
liven preference. But I regret to I&Y 
that the percentage of refugee em-
ployees Is only 12. As reprda the 
tribal people their percentale does not 
come to anything at all. The West 
Benpl Government bas been merely 
an onlooker for the la.t four years 
a1nce 1911'1. There are already 25 
lakhs of refugees In West Bengal and 

the Minister wanta to wind up hi. 
business by presenting 2 lakha of 
refugees to the overburdened Welt 
Bengal. 

The conditions of the refugees who 
have been sent to other States are 
miserable. The refugees were lent to 
Orissa but no attempt was made to 
rehabilitate them. 

In 1950 after the communal trouble 
in East Pakistan Dr. Mahtab promised 
to rehabilitate 25,000 refugees in his 
State and according to his assurance 
35,000 refugees were sent to Oriasa 
but all of them came back because of 
the mismagement of the Rehabilita-
tion Ministry In their rehabilitation. 
But still about 12,009 refugees are 
residing there. eharbatia camp has 
been closed and a large number of 
refugees sent to Orissa have not yet 
been rehabilitated, though a sum ot 
Rs. 2 crores and 58 lakhs has been 
spent for them up to date. Dr. Mahtab 
had complained that the Budden 
stoppage of grants to Orisla Govern-
ment for rehabilitation of refugees 
had hampered th" rehabilitation 
works in Orissa. 

In Bihar, Batia camp has been 
closed though 543 families have yet. to 
be rehabilitated 

III the month of November, Decem-
ber and January, 1791 refulCCs were 
Bent to U.P. and Madhya Pradesh but 
none of them has yet been rehabi1l-
taled. 

ThIs· i. the present situation 10 far 
the rehabilitation prolramme I. eon-
cerned. 

Now, Sir, I want to know who i. 
responllble for thIa great bungliDl? 
Who Is squandering away public 
money In the name of rebabllltatlni 
refugees? Who I. lamblinl with the 
lives of 3 lakha of people buld .. other' 
non-camp refupes? With an rspectIr 
I mUit say that the reponllbJlily 
lies on the hon. Kinlster. 
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I Shri Aurobindo Ghosal] 
Sir, all the political partie. includ-

ing the Congress have strongly 
criticised the hon. Minister and made 
him responsible. On behalf of the 
West Bengal refugees, I beg to place 
iOme demands. The first demand i. 
that Shri Khanna must resign. 
Secondly, Dandakaranaya Development 
Authority should be reconstituted, and 
thirdly, the representatives of Welt 
Bengal and Andhra must be there. 
Fourthly, Dandakaranayu Develop-
ment Authority should be endowed 
with more powers and will be directly 
under the control of Parliament. 
FifthlY, more employment should be 
provided to refugees and Adibasis. 
Sixthly, refugees should live in unity 
and peacefully with the tribal people. 
At present the authorities by their 
actions are trying to poison the rela-
tions of refugees with the Adibasis 
and local Muslims. They should give 
up this sinister attempt. No refugee 
Ihould be taken to Dandakaranaya 
without proper arrangements for 
.drlnking water and a proper supply 
of irrigation water must be made 
before they are sent tbere. The pre-
lent camps of refugees In Danda-
karanaya should be replaced by huts. 
They must know what Is their title. 
They do not like to quarrel with their 
Adibali frienda beeaUH two types of 
lands are being allotted, one il AdIbas.l 
land and the other Is kbal land. Then, 
assurances should be liven that no 
Increase In rent will be made. 

Rehabilitation sbould be made not 
by driblets of DO families but by 
cbunks of 200 or 300 families in order 
to maintain their cultural and social 
life. 

I would suglest that no refulee 
should bp taken from West Bengsl 
befow proper arranlements are made. 
No doles should be stopped till they 
have _" rehabilitated. No education 
facilities should br "topped. No camp 
Ihould b. declared closed lill all of 
them are fully rehabllltaled. More 
money should be liven for the 
reelllJllation of land to Welt Bellllll 
and" similarly more money mould be 

given for establishinl industries in 
the public sectol' in West Bengal. 
Lastly, the bainanama scheme should 
be reintroduced. 

If these demands are granted I 
assure the House and the hon. Minis-
ter that we will all support him and 
will make Dandakaranaya a sucee ... 

Sir, a great philosopher once said, 
"You can befool some men for all 
times and you can befool all men tor 
sometime but you cannot befool all 
men for all timesn • 

Shrl Shobba Bam (Alwar): Mr. 
Deputy-Speaker, Sir, I will confine 
myself to three major problems of the 
displaced persons of the western zone. 
One is with regard to tbe non-claimant 
displaced persons in relation to the 
status of their allotments. Secondly. 
I would deel the question with regard 
to the manalement of the acquired 
evacuee land and thirdly with relard 
to the question of compellllltion which 
has accrued to the lleo BiNedara u 
a result of the enforcement of the 
Rlljalthan Zamindari and Biswadarl 
Abolition Act of 1969. 

With reprd to the non-cIaim81lt 
al!'iculturel displaced person, I lind 
that the value of the apicultural 
evacuee land In posIC.llon of the dis-
placed perlona has been fixed at the 
rate of RI. GO per standard acre. The 
determination of this value will apply 
in three cases: firstly, for purpose. of 
adjustment of the value of land In 
poaseeaIon of the clalments; -en,. 
for the purpose of sellin, the agricul-
tural evacuee land in..poueulon of the 
local pattedars to the State Govern-
ment: thirdly. for pUI'pOleS of deter-
minin", the proprietary rilbta to be 
given to the non-claimant displaced 
persons. 

I do not want to deal with the lint 
two catelories at the present moment, 
but with regard to the third ca"',.,,.,., 
I would .ubmlt nne tblnl. 
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As we all know, agricultural dis-
placed persona mostly from areas 
other than Punjab were settled on a 
temporary basis. Such allotments 
were made purely on a rehabilitation 
basis. irrespective of the fact whether 
such a 1I0ttees owned land in Pakistan 
or not. There are two issues involv-
<>d in this connection, so far as the 
displaced persons settled in the dis-
tricts of Alwar and Bharatpur of 
Rajasthan are concerned. Firstly, 
will the khatedari rights be given to 
them without paying any charge of 
the land for the simple re1l.on that 
their allotments were made purely 
on a rehabilitation basis, and that 
their claims below Rs. 20,000 were not 
.. ntertained? Secondly, will they 
continuE" to remain simply as tenants, 
and 1I0t be ejected unless they want 
to acquire the ownership right by 
paying the price of the land in IG 
immtml!ntl. 

})folo .. !! "oming to the first question, 
I would likl! to deal with the second 
one, that is, with regard to the statu. 
of these displaced peraODS as tenantl. 
We know that there i9 wrong Impres-
• ion given to the displaced persons ot 
AIwar and Bharatpur Distrlctl that ill 
every case they will have to part with 
the price of the land, even If they do 
not want to acquire ownership rllhtl. 
Under rule 83 of the Displaced Per-
IOns (Compensation and Rehabilita-
tion) Act, 111M, we have given the 
option to the displaced persons that 
if they want to acquire the ownershqt 
right, they have to pay the price, but 
not In every eIIle. I would like to 
appeal to the hon. Kinmer to issue a 
elrcular to this efl'ect that aU 1lOIl-
claimant alricultural displaced 1*'_ 
IOns aettled In theoe dilltrictl will 
continue to remain In -.ion tar 
ever without paying any priee tor the 
land, but that if they wanted to 
acquire ownership rllhll, tlley will 
hav .. to pay th .. pri"" of the land. 

With regard to the proprietory 
rightl to be given to the non-elaiDant 
aarlcultural displaced persona, I quite 
c:oncede that they should be .w-
only when they pay the pM"" of the 

land, but if they are not pl'opriptora, 
what is the status of these allott .... 
in these two districts? 

Thc system of land tcnUrl' prevail-
ing in Rajasthan envisages certain 
rights even for the sub-tenants. Under 
the Rajasthan Tenancy Act of 1956 
every cultivator who, at the com-
mencement of the Act, was a tenant 
of the land otherwise than as a sub-
tenant or tenant of a khudlc4aht, 
became a khatedar tonant, because the 
khatedar tenant has got the rllht to 
transfer his land by sale or gift; he 
can effect a simple and usufructory 
mortgage of his holding, Not only 
that, even the sub-tenant or tenant of 
a khudkllBht has got the right to culti-
vate the land; he cannot be ejected 
except for non-payment of rent or 
any act detriment to or l11epl trans-
fer of the land. He can make certain 
Improvements upon his land too. 

Such II the condition ot the tenant 
under the Tenancy Act of RajaltIwL 
In the light of this, the position and 
status of the allottees Ihould be 
considered . 

In this connection, I would like to 
quote the reply of the Mlni.try of 
Jt..habilitation given to a memoran-
dum lubmltted by the President of 
the Raja.than Purulharthi Sammelan, 
which Is as follows: 

"Althou.h occupancy rlrh'" In 
evacuee lands have not been 
given, it may be mentioned that 
• a matler of fact, the aJlotte. 
..... not belni ejected from these 
lands and are continulq in their 
allotments. However, to acquirs 
ownership rights, they will have 
to pay the price of the land In 
111 instalmenta III mentioned 
above. The kht&tedar doeo not 
Beem to po ...... any .""h rlibt of 
acquiring proprietor)' rilhtl over 
the land cultivated by him. There-
fDre, the allottees on evacuee lands 
do not lel!m to be 11'_ . than 
the local penon. enjoying 1duIU-
dar! rlghtl." 
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In the light of this reply given by 
the Ministry of Rehabilitation, it seems 
quite clear that in the eyes of the 
Ministry of Rehabilitation the status 
of the allottees was no worse than the 
statu. of the kliatedaT tenants. I am 
not concerned whether ownership 
rights are granted to them or not; if 
they pay, they will be granted. But 
the time has come when it should be 
made clear that every non-claimant 
agricultural allottee, when he does not 
pay the price for conferment of 
ownership rights, will enjoy at least 
the same rights Q, the khatedarB 
under the Rajasthan Tenancy Act. 

Now. a word with regard to the 
management of the acquired evacuee 
land. Since the acquisition of the 
evacuee properties by the Central 
Government under the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act of 1954, all power of 
administration vest in a managerial 
organisation of the Central Govern-
IIlcnt. It is, however, a fact that the 
managerial organisation at the Central 
Government has not got the neces-
sary staft to handle the admInistra-
tion of the land at the tehsil and 
village level. Therefore, It has 
become most essential now to see that 
the Rajasthan Government is permlt-
tc'CI to continue to handle such land, 
and the necessary powers under 
section 34 at the Displaced Persons 
(Compensation and Rehabilitation) 
Act at 1954 should be given to It. No 
delegation at power has been made 
despite the repeated requests tram the 
State Government. There i. one fear. 
It the powers are not delegated, It 
might result that the action taken by 
the local olllcers at the State Govern-
ment might become ultra vires ill 
relation to the administration at un-
allotted land, and might be questioned 
in a court at law. It Is, however, 
Rurprlslng that in spite at the revenue 
olllcero of the State Government 
carrying on thl. administration even 
with the concurrence of the Jlllnl8try 
"f Rehabilitation, there have been 
cases In whleh the otIIcers ~ the 

managerial organisation have chal-
lenged the validity of the action taken 
by the officers of the State Govern-
ment. This parallel system of run-
ning the administration should be put 
an end to. I think the time has come 
when power should be liven to them 
under section 34 so that the officers 
might carryon the administration; 
otherwise the local officers feel hesi-
tant in carrying on the administration, 
because they do not wan t to lend 
themselves open to the allegations of 
illegalities or of unauthori.ed inter-
ference in this evacuee land. There· 
fore, the delegation of the powers 
should be made as soon as possiblc. 
While delegating these powers, the 
Ministry of Rehabilitation should also 
kindly see that the powel's of the 
managing officers an, given to the 
teh.ndars, ond the powers of the 
settlement officers be given to the 
collectors within their respective 
jurisdictions. 

Lastly, I would say a word with 
regard to thc question of the Mea 
BiswadaTs. As we know, with the 
adoption of the Rajasthan Zamindari 
and Biswedari Abolition Act of 1955. 
every ~'  has become entitled 
to receive compensation for the land!' 
which were in his possession and 
which were in the possession of hi. 
tenants. I am just now referring to 
the cases of such Mea Biswedar. who 
have not gone to Pakistan, but who 
are here since then in the same dis-
trict. I am glad that they have been 
given either the original holding or 
altemate holdinp, but what about the 
compensation for the lands which were 
in the occupation of the tenants at 
the time of the Partition, that Is, in 
19471 No Muslim or Mea Bi.nDed4r 
can be divested of his right simpl)' 
because the Partition of India had 
taken place. He cannot be put at a 
more disadvantageous polition than 
that of a local Biswed4T. The Mea 
Bi.nDed4T is entitled to receive com-
pensation for the land In the occupa-
tion of the tenant, which Is now under 
the cultivation or the occupation of 
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the allottee or the local patteciaT. So 
tar as the local putteciaTs are con-
cerned, you may take the money tram 
them. We have nothing to say about 
it. But from whom are the Mea 
Biswedur. to receive the compensa-
tion? When we ask the State Govern-
ment, they say that the land does not 
belong to them, and that it is under 
the occupation of the local patteciar. 
or in the possession of the allottee. 
so they cannot pay compensation. So 
far as the Central Ministry are con-
cerned, they say that  that is evacuee 
land and thus no compensation. I 
would submit that the issue cannot be 
just put off In this way. The Mea 
Bi.,wedaT is entitled to receive com-
pensation, when he has not gone to 
Pakistan and when he has never lett 
the district. He is entitled for com-
p('nsat;on, just like other Bisweciar., 
The ~nt  Government and the 
State Government should sit together 
and finally decide as to the authority 
from which the Meo BiBweciaT' are to 
J"f t'i ~ compensation. 

I hope that all these points would 
be taken into account by the han. 
Minister. 

,,"/1 ~ 1'IW """" (fir'ITT): 
7,;m, >i 'll"1'1"i:T {>mI"if ,f ~i  "I'fI"'I" 

1~'  <m<rrt ~  ~ ~ fr, 
;(, 'll"lfT ift"!" 1 ~ ~ I ifir ~ it 

it~  ' ~ "R'lir ~ '  ' ~ 

'gifT '"1" ~  I 'f"rmr ~~ I t 

~~ 11; ~' '  ~  "'i'1f 1ft ' ~  ~ I 

~  iI1fl:r-r ",r.l" if; foro: 11 ~  

'i ~ 1  t~1 m"!"trfflfiT 

"f:rR'l7 'lim t. 1I"p";(r 'i I ~  "WI' 

~~ ~  ,,'I"'i; ~  ~  'fiT1m' ~  t 
~ ~ i i'1  I t ~t 1 

~ ~I  - ~ ~ ''' ~  

~ '  If ' ~~ ~  <'ir ~~ :;;pjo ~ 
~ I ''If q-mft ~ fit I 

Shrl lalanatha .... (Koraput): 
wish to confine myself to the work-
.ng of the Dandakaranya Project. My 

district of Koraput lies in this DandtI-
karanya area. The other day, on the 
30th March. I visited the Umarkote 
area of the district, and, therefore, [ 
can speak with confidence and with • 
certain amount of authority. 

Some hon. Members have condemn-
ed this project as a failure. They have 
said that it is a failure of the Ministry 
and It is a failure of the Minister. 
One hon. Member even suggested that 
the Minister should resign. I am 
sorry to say that  that a correct atate 
of affairs of the project is not depicted. 
No hon. Member who spoke In these 
terms had seen the area, the work 
that has been done etc., and, there-
fore, J wish to .peak being In a posi-
tion to rebut the allegation. that have 
been made in this connection. 

Shrl BraJ Raj SlDlb (Firozabad): 
That is always expected of the han. 
Member. 

Shrl la ..... tha Rao: I could say sO 
because I had been to that area on 
30th March. I have leen the Umar-
kote area. Six village sites have been 
formed. I visited three of them. [ 
talked to the displaeed persons there. 
I found them constructing their hut-
ments. Some hutments have risen to 
the plinth level; some have laid the 
basement, and some other displaced 
persons have progressed further in the 
construction of houses. J talked to 
them, and they wen' anxious to know 
when they would be put in posses.ioll 
of t ~ land.. None of the displaced 
persons that has been there is anxiolU 
to get out. Everyone of them b 
anxious to scttle down. They arE' eager 
to get the lands; they are anxious to 
know when they would be given pos-
session of the lands. I told them that 
they would be given possession of the 
land. not later than the end of thl. 
month. For, about 9,000 Rcre. of land 
have been reclaimed, contour bundlng 
i. going on, and each family would 
be given seven acres of land, and the 
displaced families have to build theil' 
field bunds and make the land ready 
for cultivation. The monsoon will .. 
in by the middle of June. Thereto,p 
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there is every possibility of every 
displaced family getting land, and 
they can proceed with the agricultural 
operations this yea,' in right earnest. 
They were happy. Such of them as 
arc there, and with whom 1 had a 
talk, were contented, and they were 
only anxious to get the lands SO that 
they could settle down, because, for 
the last twelve or thirteen years, they 
have been leading the life of nomads, 
as they have been moving from place 
·to place. Therefore, they are only too 
arudous and too glad to know that 
they have been settled on land, where 
there is every possibility of their ,et-
tin, the land, so that they may lead 
the rest of their lives in contentment. 

This scheme has been condemned 
on the ground that there has been 
faJlure of the project, because so many 
ramilieo, which the hon. Minister laid 
earlier would be taken, could not be 
taken there. But we lose sight of the 
fact that there are Inherent cIll!Icultiee 
Iha t beset projects ot this kind. This 
area Is mainly a forest area. There 
is lack of communications, lack of 
man-power, machinery and so on. But 
,811 the dlftlcultles have now been 
overcome, and we have turned the 
corner. The work is in prolJ1'Cl8. 
Only, It has to be accelerated:, 80 that 
,the tamill", that are there in the 
'YIlrious camps could settled on the 
land before the monsoon leta In. 

I am personally convinced, having 
.. one there and seen the conditions 
DJYIIelf, that there is every poaaibillty 
of achieving the target this year. The 
displaced penons who are In work-
cent.rea are now put on work, axcava· 
lion of tanks, renovation of tank., 
sinki... of wells, and road-work and 
10 on. Therefore, they are t~ 

every opportunity for work. Every 
adult member of the family is gettin, 
wages, and whatever dellcit remains 
ia made up by what is called the 
transitional allowance that is paid to 
the families. Therefore, there is no 
difllculty for their livelihood. 

1 have seen also some of the villa· 
R"r. carrying on some petty trade. 

Thl'y go to a weekly 'hat' in a place 
called Navrangpur; they purchase 
"egetables and sell them in the 
colonies. Some of them arc carryin, 
on petty trade also. Sollie ot them 
purchase fowl and sell them there. 
They are getting themselves accus-
tomed to the conditions. It is said 
that these displaced persons should be 
put on work. Certainly, they are put 
on work, and they have even got a 
system cailed the group leader sys-
tem. A group of displaced persons 
with a group leader are ailowed to 
carryon some petty contracli! In regard 
to earth-work and collection of 
metal. 

In this connection, I would say that 
there is no need to bring in contrac-
tors for doing this work of metal 
collection or earth-work there from 
outside the area. I understand that 
~n  contractor from West Bengal has 
been asked to undertake a contract 
lor the collection of metal for the road 
from Umarkote to Amraoti which L. 
just 20 miles in length. I see no 
reason why the displaced persons Bnd 
the local Adibasls should not be given 
this privilege and the benellt of !hi, 
work. 

Regarding health, measures are 
taken-several mobile units are In 
operation. In this connection, 1 wish 
to poiIK out that the Chief Medical 
Ollleer of the Project, It seems, want-
ed some trained nursel, and the civil 
surgeon of Koraput had with him ZO 
trained dol/is and he o1fered to give 
them, but the Chief Medical Olllcer of 
the Project would not take even ten 
or five of them. It seems he is await-
Ing the applications from the Employ-
ment Exchange at Calcutta. After ail. 
the nurses need not know the langu· 
age; after ail, It Is not the language of 
the nurses, that soothes the patient. 
but the healing touch of the nurse 
thet gives relief to the patient. I do 
not see why these live or ten dovi. 
who are available at Koraput readily 
should not be taken. 

Another dilllculty at !he p","ellt 
moment In that area is that hospilah 
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have not been constructed. There i. 
just a small hospital at Umarkolt, 
with a six.bedded ward. The mobil" 
unit. arc getting these patients allel 
dumping them in this hospital, and 
the loea I doctor is not able to cope up. 
I would suggest to the hon. M.iniste.· 
thllt till the hospitals are constructed 
according to the Plan, the existing 
hospllal at Omerkote has to be ".-
panded. the supply of medicine has to 
'be increased. so that the doctor whll 
is there can look after not only tbl' 
displaced pe",ons but also the local 
people fol' whom he is there. 

Reaarding enllineering works, 
have a word to say. The progress of 
engineering works is not very AtiS-
lactory. It is very slow. There are 
several buildinll roads and bridges 
'which have to be constructed, but are 
not being taken care of. I undentand 
thet the Chief Engineer there, I think 
Shri Bandopadhyaya, Is not very co· 
operative, or is creating diftlcultieo to 
solutions. I have a feeling thet 
llIatory may l'fIIIflllt Itself. The eODdI-
tIons and dillleuities that be let .... 
Fletcher are still there. I have a fllel-
ing thet Mr. JOhIlllOD, the AcIminlstra-
tor, may go the same way as Mr. 
Fletcher did unless they are set right. 
80 I would request the hon. Kinlsler 
to take nole of the situaUon, go there 
and live there the wbole 01 May and 
see that the work Is prooeeded wfth 
in right earnest, the families that are 
there are aettlecl on land 80 that the 
... heme would be a IUcceao. 

A word about the Adivasls. Thia ill 
an Integrated development scheme. 
The Adivuls are entitled to 25 per 
C!el\t of the land. It Is true as the 
Collector of Koraput told me that 
more than 1500 acres of land had been 
allotted for them. But mere giving of 
Ibe land to Adlvasll is not ellollllh. 
They should be gtven the same &eill-
Ues as DPs are given. They should 
aIao have huts or bomesteads as are 
being gtven to DPs, so that there 
~  be DO discrimination and all 
,11 ... bapplly as m ..... be.. of <lII. 
t.mlly. 

In this connection, I would say that 
hon. Members from West Bengal iD 
this House or elsewhere 'lee.! not lIet 
worried. They can Ico,'c the care of 
these DP. in Dandakaranye to th. 
local people who are prepared to 
share their joyS and sorroWi. The leu 
interest others take in the DPs who 
are there, the more happy will the 
DPs be. 

8hrI Mabant,. (Dhenkanal): My 
Slale Is very vitally Interested in the 
progress of the Dandakaranya project. 
Comin. to the demands of this Minis-
try, one feels that It ia not merely a 
problem between the Government of 
West Bengal and the Miniltry of 
Rehabilitation. It Is not a problem 
between the East BelJ4l81 refugees and 
the Government of Indls. It Is basi-
caJly a national problem in Its ran .. 
and 0 human problem in its Intenslt,.. 
My only grievance is that thl. debate 
has, to 8 certsin elL'tent, been pulled 
down to a perlonal level. ThIs could 
very weJl have been avoided, whlla 
conllderiD. iSlues of momentoul 
sentimentsl, human and natinnal 
importsnc ... 

The tact haa to be remembered by 
all concerned that thia mlsery.rldden, 
misgulded, sometime. unguided, 
humanity whom we call refug_ ara 
the very foundatlona of our freedom. 
In their sweat and tea .. , In their 
sul'lerin.1 and sacr\llees our Indepell· 
dence hal been conaecrated. Ther. 
lore, while considering their pm, 
blems, one hal to bring to bear upon 
these a sympathetic consideration and 
human· kindness. We could have done 
well in aYO.ldlng personal relerences. 

In this context nr rehabilitating 
these displaced person., the DandM-
karanya Authority was conceived .1 
lale as 1858. Before I deal with the 
Authority Itself, I would venture to 
.ubmit that the way in which it wa. 
constituted, It was bound to be • 
failure. We have created an autono-
mous body wielding powerl which no 
autonomous body In this cO".mtry la 
wielding. It can sanction projects 
eoding upto RI. 40 lakhs without 
relerrin. 10 .he ni t~  without 
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referring to the Parliament. It could 
appoint incumbents to posts carrying 
Us. 1500 per month-which the Minil-
ter does not know and the Ministry 
doe. not know. It could create posts 
<'<lrrying a maximum salary of 
R •. 2000 per month. It had a spec;1l1 
dispensation regarding purchases atld 
placing of orders. I would like to 
know how this body could come to 
exist, a body which wns a direct 
challenge even to the limited, trun-
cated parliamentary control with 
which we sre acquainted. No proce-
dures were ever laid down. No rules 
of business were ever framed. The! e-
fore, you find this body with R.. 100 
crores to go round entrusted to a 
number ot officials who naturally 
worked at cross purposes. It is time 
t hat this body was disbanded and re-
"onstituted on a statutory basis clearly 
delimiting its powers. We cannot 
"now 3 handful of officers, whatever 
be their integrity, being entruste<l 
with a project costing Rs. 100 crores 
without anything clearly laid down. 

\laving come into existence, I could 
have even considered this Authority 
II. desirable, had it conformed to the 
basic atipulations. Here I would 
repeat that the Ministry had pretty 
little control over this. It was pre· 
grammed that 5,632 families would be 
sent betwecn lst November, 1959 and 
31st March, 1960. But we have been 
able to send only 1,464 families onn-
sisting of 8,000 persons. We thouJ!ht 
of kind reclamation and so far 13,000 
acres in Umerkot and 36,000 ac ...... , In 
Parlekot had been arquired. ~ 

against these, only 7,132 acres have 
bepn rcclaimed, if I am to rely on the 
figures supplied by th" Min i,try 
figures about which I have my 
graY<' doubts. Accordinl/ to a 1I0te 
which was rirculated in December, if 
I calculated the lands which had been 
.. !'Clnimed, It came to about 5,000 odd 
acre.. In terms of another nete that 
has been circulated in the month 
of March, it comes to 7 1~' acrell. 8e 

that as it may, even in tile Cf:'se 041 

land reclamation, we will ftna that 
there has been a seriou, shortfall. 1"or 
that, I believe the Members in ~  

of Agriculture and Engineering bave 
to answer, as to why Ihere has beon 
this shortfall. 

Coming to small scale mdustries, 
much has been said about It. The hOIl. 
Minister will agree that In the scheme 
of small Bcale indu.tries, the dhu"k! 
still occupies the pride of place. With 
dloankis the n ~  Authority 
is thinking of rehabilitatOng the 
refugees. 

AD bon. Member: What i. dlu",ki ? 

Sbrl MaIwrt)': Dhanki is the thinl 
with which they pound ric •. 

I venture to submit that there has 
be"n a failure in the discha .. ue of 
responsibility. I am SI.re Ult' ld1uro 
is not 00 much on the part 01 Ihe 
Minislry as on the J)o,nd.karan)1I Pro-
ject authorities. It L tiMe eM .. ~  nil 
these gentlemen were showlI their 
proper place and ni.ClI IJ'ith a IIltie 
imagination, with drive and • 
little more sympathy and sense of 
responsibility were put there. 

Why do I say this? It is because, 
as I said in my preface, it is not an 
adminblrativc problem. It is basical-
ly a human problem. How has that 
human problem been tackled? I have 
got an annexure before mt which 
gives details about construction and 
building works in progreso lAnder the 
engineering units in the proJect. Thf' 
total estimated cost of these work. i. 
Rs. 87,24.000. Most of thi. money I. 
for residential accommodation for 
officials at Jagdailpur and Koraput for 
staff on working centre etc. On the 
other hand, what Is the provision for 
the people, those who ere I{oing Ihere 
for settlement? They are livinlf In 
conditions which are little short of 
primitive . 

The time at my disposal is shurt. 
So I am not going to dilate on It. 
Otherwise. I could have told you 
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what sort of exploitation has been 
going on in Danakaranya. A match 
box costing 6 nP was sold for 12 nP. 
One refugee was exploiting the other. 
11 has been said that work should be 
given to the group leaders. But do 
you know that contract. ,iven to 
those group leaders meant the worst 
exploitation which most of the old 
type contractors could not imagine? 
1 need not go into It. But I want 
once again to appeal to all concerned 
that it is time enough we eschew that 
kind of attitude towards this very 
fundamental and human problem. 

I have a feeling that we have 
traded all these days in human 
misery. I can say that at least from 
my experience of the retugee. that 
came for settlement and rehabilita-
tion in my State. Instead of appeal-
ing to the inner urge and instead of 
appealing to the human dignity in 
them, there were people, men placed 
in responsIble pOSItions, who tau,ht 
them how to cringe before admini.-
trations and how to bt" money. This 
kind of attitude has been generated 
in them-no work, nothing, and liv-
ing on doles. I may be forgiven if I 
say that it is not a fact that the East 
Bengal Refugees have not received a 
fair deal. They have received dole. 
to the extent of Rs. 43'71 crores till 
March ] 959. Afk'r having spent 
Rs. 41 crores on these doles, it was 
found out that 70 per cent were not 
eligible. I would beg of the House to 
consider who paid these Rs. 4] crores 
to thes(' n n~ i i  It was, ~ 

tainly, not Shri Mohr Chand Khanna. 
It was. somebody else. Let us not 
forget that the State Government of 
West Bengal has a direct responsi-
i it~' in this matler and no kind of 
paro(,hialism or pettifogging is goin, 
to eliminate that responsibility and 
th,' country would like to know who 
was responsible for these Ro. 41 
crores being paid to men who were 
not refugees. Dr. B. C. Roy has a 
cast' to answer and I am sure he bas 
eourage enoUlh to answer this 
ehar..,. 

166 i ~  

Grants were paid to the Eas' 
Bengal refugees to the extent of 
Rs. 19'28 crores and loans to the 
extent of Rs. 47'3 crores, which i. 
again going to be commuted to grantl, 
for, these loans are not going to be 
realised (Interruption). 1 wuuld like' 
know how much has gone to the men 
wbo are genuine refugees. There-
fore, let us not try to trade in human 
mi ,eries and try to lind scapegoats to 
hide our own acts ot commission and 
omission. 

Then, I would say that as far .1 
these refugees are concerned none 
could be dearer tban they to us, But 
let them not try to think that these 
80,000 sq. miles of land in Danakar-
anya carved out of Andhra, Madhya 
Pradesh and Orissa are going to be 
the exclusive preserve of the displac-
ed p"rsons trnm East Bengal. 

An Hoa, Member: Nobody wanta 
that. 

Sbri MahaDty: It has been said that 
nobody wants that. But if IOU want 
milkmen, if you want rubble colkc-
tors all from Bengal, then, are you 
going to make IlO refugees. The fact 
has to be remembered that we are 
releasing 149,000 acres ot arable land 
and large forest wealth i. also com-
Ing under it. If we will have no-
tbing to do with that and if all the 
jobs sbould /10 to you and all the 
services should go to you and ""en 
opportunities tor developing are to 
be given to you, I beg to ditrer. 

I would conclude with this. The 
fate of this Ministry is hanging in 
the balance. It is time that thi. 
Parliament gives consideration to the 
employees of the Ministry. Sometime 
back the Speaker had said that snme 
steps should be taken whereby thes .. 
employees are absorbed in the various 
departments of Gov!'rnment. But I 
am told that there is a sort of a ca.te 
system which has come into play in the 
meantime: becaul(' they come from a 
lower rank hence they could not be 
·admitted into the portals of the 
SecTl!'tariat. It b a very b..t 
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attitude. The Parliament and the 
Cabinet should consider how best to 
absorb them. 

Shrl Ajlt Sinch Sarbatll (Ludhi-
ana): Mr. Deputy-Speaker, Sir, I am 
gald that I have another opportunity 
to sp"ak on the western wing of the 
Ministry of Rehabilitation. When I 
was speaking last year I said that 
despite all the efforts of the hon. 
Minister and his Minish:r to liqui-
date the westM'n wing, it would be 
difficult for him to do so, for, the 
problem is so colossal and huge that 
it would not be easily solved. I would 
repeat the request I made on the last 
occasion that it would be in the fit-
ness of things that a committee be 
appointed to go into and assess the 
achievements of the western win, 
of the Rehabilitation Ministry, and 
see where the things ar, left. At 
that time the hon. Minister was 
pleased to stat·, that he had sent 
letters to his colleagues, the State 
Ministers and that he would be hold-
ing a meeting at Srinagar thereafter. 
I hope he would have come to the 
conclusion that really there are some 
features of rehabilitation which are 
left undone. 

I would also like to know what has 
been the opinion about the liquidation 
of the Ministry from the side of the 
State Ministers and what has been the 
opinion of the Regional Settlement 
Commissioners on this issue whether 
the Ministry can be so easily liquida-
ted. 

Leaving that aside, from the figures 
that have been given in the report 
I find that out of 4'85 lakhs displac-
ed persons who have ftled compensa-
tion applications up to the end of 
Deoember 1959, over 4' ~ lakh cl3i-
ments were paid comp€ln9'lliun amo-
unting to Rs. 126'84 .rorps. I believe 
that this figure of 4'4 lakhs include. 
those al.o who have been given a 
statement of claims. If that is so-and 
I belive that is corrL'ct-because 
Simultaneously with this I find this. 

"The break-up of this amount 
is Rs. 56'20 crores in cash, Rs. 
50'53 crores by transfer of pro-
perties," 

If out of the evacuee pool of Rs. 
100 crores, Rs. 50'53 crores have been-
transferred, this clearly indicates that 
nearly Rs. 50 crores-Or Rs. 019'47 
crores still remain. So, it is in n~ 

ceivable that there are only 36,000' 
applications that remain to be satis-
fied, while half the pool of the evacuee 
property of as. 100 crores still awaits 
tranfer to the claimants and others. 
Therefore, I submit that the figures 
that are given arc not ab.olutcly 
correct; they ar..: rather misleading 
and the problem still remains. 

On this I will only ~u it the case 
of Delhi as an illustration. Hel'e I 
find that out of a total of 89.000 
applications for comp:onsation, .50 far. 
14,000 .. "main absoultely untouched. 
Nearily 15,000 others have been given. 
statement of accounts. It means that, 
as you would appreciate, the real 
work starts after the linalisation of 
the accounts particul"rly ill Ute light 
of the policy of the Rehabilitation 
Ministry that the Regional Settlement 
Commissioners have to allot the 
property in view of the statEment of 
claims if the claimants do not 
themselves come for purchase of the 
evacuee property. Therefore. the real 
work would sta.rt only now. In the 
case of Delhi, out of R9,OOO compensa-
tion applications, 14,000 yd renrain 
absolutely untouched; in the case of 
15,000 only statement of accounts have 
been given and in the caSe of another 
10,000, they have been partly satisfied 
and 50,000 have been fully dealt with. 
Does it not show that only half Ihe 
work has been done and half still re-
mains? I will not dilate on this point 
because my time is short and I will 
come to some other points. 

Another point which attracts my 
attention is this that if the hon. Minis-
ter wants to have the Ministry liqui-
dated hI' should do it calmly. Wher .. 
he has done sO much for Ihe refugees 
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he should continue and hasty steps 
should not be taken. 

I am g.rateful to the han. Minister 
for the report in which he says that 
the refugees out,ide Punjab would also 
be conferred permanent rights. That 
i. a very good achievement and I con-
gratulate him on that. 

15 lin 

In this connl'Ction, I wuuld draw 
your attention to one thing. At the 
time of Par:ition and subsequent to 
it, about 47 lakhs of people came 
from West Pakistan as refugees. 
They went th.rollj(hout the country 
and spread themsc·ves. Many of the 
people went away to UP and a very 
large number of people are settled 
there. on theil' own initiative, energy 
and stamina. They have been able 
to rehabilitate themselves to some 
extent. In one case, about 20,000 
families were involved. Some of them 
belonged to your district in West 
Pakishn-your former dist.rict In 
West Pakistan. You were kind 
enough-as you always are-to take 
up the iust cause of thsee 20,000 fami-
lies. They set.tled themselves in the 
Naini Tal, PiUbhit, Bijnor and Ram-
pur districts of U.P. They went as 
refugees. They occupied the Gov-
ernment bhan;aT lands. I am not 
supporting those rare ca.es though, 
who took n i ~  possession of landl. 
But a very large number of the dis-
placed persons took UP the bhanjaT 
lands and reclaimed it, Investing a 
lot of money and rehabilitated them-
selves and increased the production 
of the country and of the State. Now, 
under an Act pas.ed by the U.P. Gov-
ernment, the U.P. Public Lands 
(Eviction and Dama, ... ) Act of 19l1li, 
they a.... being ousted. I am ,lad 
that you had been pleased to take up 
the noble cause a. you always do. 
But the reply that was given to you 
by Dr. Sampumanand, the Chief Mi-
nister of Uttar Pradesh, wa. the most 
disappointing. When he replled he 
referred to them and equated the 
3at Sikhs, Kamboh Sikhs, Rai Sikhs 
.. criminal tribes. This is besides the 

main point I want to deal with, and 
leaving that aside, there are three 
issues which need consideration and 
arise pertinently. 

These persons are displaced per-
sons and they have been in posses-
sion of the Government lands for the 
last 12 years. They spent huge sums 
and reclaimed and improved the 
lands and thus contributed to the 
welfare of the State. It is the policy 
of the Rehabilitation Ministry to re-
gulari.e such possession. But why 
is an exception being made in this 
ease? In this connection, I am glad 
to say that an hon. Member trom 
Naini Tal. Shri Pan de, had seen the 
Minister al.o in 1956 and he was 
liven an assurance that it would be 
regularised. 

Mr. Deputy-Speaker: The hon. 
Member's time iA up. 

Shrl AJit SllIIh Sarbadl: I have 
taken seven minute. and I shall take 
8 itt~  more. 

Mr. Deputy_Speaker: I have rung 
the Bell after eight minutes. 

Sbrl AJlt SID,h Sarhalll: I w ill try 
to be as brief as possible and the 
hon. Minister will allow me a little 
trespass in his time. 

Now, that Is the /lrst iIBue. The 
second is the country's one. The re-
fugees have spread themselves 
throughout the country. These peo-
ple are landless. They never lought, 
nor wore they given any Govem-
ment help. They themselves reclaim-
ed the land. They are also landless 
people. But why in their cue an 
exception i. being made and they are 
being .hunted out? 

The third issue is thi.. The rcfu-
gee problem is not a State problem; 
it i. an all-India problem and It hu 
been dealt with in that manner. Why 
should the U.P. Government make 
e discrimination between their land-
less people and the I.nd!.... people 
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going there from this side? Dr. Sam-
purnanand says that the Punjab Gov-
ernment should deal with this prob-
lem. I am afraid he is very much 
mistaken. If we want emotional in-
tegration of the country and the one-
ness and the In "grity of the country 
to be strength oncd, there should be 
no discrimination of this kind. I hope 
the hon. Minister would deal with it 
Bnd see that theae people who are 
th.rown on the road would not again 
be displaced by their own country. 

Now, I would draw the particular 
attention of the hon. Minister to the 
application of rule 65. He is aware 
of the decision of the High Courts 
of Bombay and Rajasthan. There 
are about 5,500 applications lying from 
the people who had non-substantial 
houses. I have received many letter. 
from the people that these applicanta 
UP not given any grants ....... . 

Mr. Deputy-Speaker: He should 
now conclude. 

Shrl AJlt Singh Sarhadl: Two mi-
nutes. 

Mr. Deputy-Speaker: No two mi-
nutes. 

Shrl Ajit Singh Sarhadl: In that 
case, I endorse the remarks of the 
hon. speakers who have espoused the 
cau.e of the 8,000 employees of the 
Rehabilitation Ministry who are to be 
turn"d out. Th,· hon. Mini.ter should 
tuke up with the Home Ministry the 
policy of no further recruitment by 
the Ministries and see that these peo-
ple art' absorbed. Similarly, I also 
plead for the FaridAbad people where 
thp va ualion of the house was ori-
ginally put at Rs. 18,000 and the 
valuation has now gone up to about 
Rs. 43,000. The interest and o!har 
charges have been accumulated. I 
hope thai lhese points will be taken 
into consideration by the han. Minis-
I .. r. With these words, I commend 
and support the Demands of this 
Ministry. 

Mr. Deputy-Speaker: Shri Baner-
jee may have a few minutes. 

8hrl S. M. Banerjee. (Kanpur): 
Ten minutes. 

Mr. Deputy-Speaker: It is very 
difficult. 

Shrl S. M. Banerjee: Sir, I shall 
confine my speech to my two cut 
motions: one relating to the failure 
of the Ministry in Dandakarany. 
and the second about the ab-
sorption of the retrenched em-
ployees. You remember that an ad-
journment motion was moved in this 
House and I pleaded that 200-300 
employees were likely to be retrench-
ed on 29th February, 1960. As far 
as my knowledge goes, about 300 
have a"ready been retrenched and 
with the winding up of the Ministry, 

u~ 7,000 people would be re-
trenched. Apart from the non-gazet-
ted staff and the lower and the 
upper division clerks, the settlement 
organisation comprises 280 gazetted 
officers. 40 lLl'e class I and 240 are 
class II. With the best of efforts 
only 87 or 90 lower division clerks 
have been absorbed under the De-
fence Ministry. The Defence Minis-
try was kind enough to interview 
more people and they wanted to ab-
sorb about 180 employees. But evell 
today they have not been able to take 
even 100. It is time that the hon. 
Minister considered whether there 
was work for them in the Ministry 
or not. I am subject to correction 
but if the figures I quote are correct, 
there is enough work and these peo-
ple can b(' l1'e!ained for another month 
Or tor obout six months more till 
they find alternative emp!oyment. 

The summary of the work relatinl 
to evacuee property, etc. is here. The 
total number of saleable propertletl 
comes to 5865 in Delhi of which 1992 
still remain untouched. Of the 5138 
allottable properties, 2559 remain un-
touched. Of the 1476 localed In pre-
dominantly Muslim localities, slili 
1382 remain untouch .. d. 1900 are 
.till non-e\'aluated and 2097, unae-
quired. 9930 cases of evacuee ~ 

perties remain untouched out of • 
total of 16,464. 
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I want to impress upon the Minister 
by these figures that there is con-
siderable work and retention of these 
employees may be possible. I would 
request him to consider whether the 
notice period can be extended and 
whether these men could be absorb-
ed in the various Ministries. The hon. 
Speaker of this House waa kind 
enough to form a committee and one 
meeting was held under the chair-
lIlanship of my hon. friend, Shri Ajit 
Singh Sarhadi. It passed a resolu-
tion and recommended unanimously 
to the Home Minis:er that there should 
be no ban in. employing persons from 
the attached offices in other superior 
effices of the Secretariat. We should 
like to know what the han. Minister 
has been doing or is doing to absorb 
these men. 

A lo! has been said about the 
Dandakaranya scheme. What was 
the aim of that scheme? The man-
ner in which the oftlcial activities are 
conducted in Dandakaranya leads to 
large-.cale wastage of funds. The 
hon. Minister or his Deputy may say 
that I have not been to Dandakaranya. 
Last time when I spoke, I said my 
fear was only that this Dandakaranya 
project might not be added as an-
other scandal to the series of scan-
dals or chains of scandals. 

Sir, in Dandakaranya funds have 
been misused. It i. a question ot 
extravagance. My information is that 
• sum to the tune of R... 70 lakhs to 
Rs. 80 lakhs has been misused. I was 
rudely shocked to read the news-
paper report on the slatem""t given 
by one social worker, an ex-revolu-
tionary gentleman, Mr. Sushi) Kumar 
Banerjee. He has written to the 
Prime Minister thrice. He wanted a 
reply from the Prime Mini.ter. He 
is ready to place all facts before the 
Prim" Minister and discuss this ques-
tion ot Dandakaranya. 

Sir, I want only to mention this. 
It is high time for the hon. Minl.oter 
to think whether it is better tor him 
to resi", gracefully and peacefully,. 
because a time may come when peo-

pie may force hi. resignation. With 
all my respects for the hon. Minister, 
for the Herculean job he has done 
to seUle down those displaced per-
sons, I would only submit that this 
Dandakaranya projert is nothing but 
a bundle ot tail ures. 

The ex-Finance Minister had to 
resign from his post because he' was 
said to be involved in a transaction 
of RII. 1,25,00,000. Here is going to 
be a transaction or a project worth 
Rs 10 "rores-ultimately it going to 
~t RII. 100 crores. Theretore, it i. 
high time that he res1",s. After all, 
he has served thl> displaced person •. 
It is a question of unemployment. I 
know un~ nt is u very bad 
thing, but I am sure with the pre-
sent Prime Minister in the country 
he is going to be employed. I feel 
it is high time that there should be 
resignation of the hon. Minister. I 
am not against him. H,' has done no 
harm to me. 

What happened in Bengal? Is he 
goine to anSWer those chare... made 
by various representatives of vari-
ous parties in the West Bengal As-
sembly? He has returned from Cal-
cutta and he says: ''We have patch-
ed up everything, everything i. good." 
He wanted to play between Shri 
P. C. Sen and Dr. B. C. Roy. He want-
ed to play between the Opposition and 
the Congress. He wanted to gather 
support from Rome group or many 
groups. Unfortunately. he has miser ... 
ably failed, and it is high time he reo 
signs. If Shri Lal Bahadur Shastri 
could resign because of a few acci-
dents, if Shri Ajit Praaad Jain could 
resign so gracefully becallse he could 
not solve the food problem or he 
thought it should be handed nver to 
the other Mini.ter, why .hould he 
stick to these things? I do not know. 
lAot him resign. Let him resl", and 
establish that he ha. done a good Job. 
Again we will paas a resolution, pa •• 
a vote of thank. and ask him to con-
tinue as Minister. He has miserably 
tailed. He has tailed In both way •. 
Sir, thil is my honest submiulon, 
rather a brotherly advice to the hon. 
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Minister, that he should resign grace-
fu!ly and peacefully. 

Mr. Deputy-Speaker: We have al-
ready exceeded the time. If Shri 
Braj Raj Singh insists on having some 
time, he may speak for five minutes. 
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Mr. Deputy-Speaker: The hon. Mi-
ni~t  

Shri M. C. Jala (Kaithal): Sir, a 
few minutes may be. given to me. 

Mr. Deputy-Speaker: I am very 
sorry. I have already treBpall8ed into 
the other Ministry's lime. 

Sbrl Mebr Chand Khaaaa: Mr. De-
puty-Speaker, Sir, I have listened to 
tbe speL"Ches since last eveninl with 
,reat attention and respect. Certain 
observations have b('en made about 
me and I do not want to go Into 
them. It has also been imputed that 
possibly t ~  are vital dllferenc .. 
betwL'Cn the policies that arc beinl 
pursued by the Government of India 
and the State Gover.:JmentB. I enly 
wish to say that as far as I am per-
50naIJ), n ~  for th .. last 12 
years I have bet'n associaled with 
this Miniiolry, ei t ~  as an adviser or 
as a Minister, and leaving aside Shri 
Jawabarlal Nehru wbose uaoeiatlon 
with the External Alrairs Ministry 
may be longer, I do not think th ..... 
is anybody else in any other MiaistIT 
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who has been associated with a Mi-
nistry for such a long time. 

From the very first day that 
joined this Ministry it has been my 
honest endeavour to see that the 
unfortunate persons-I am glad Shri 
Mahanty paid a very high tribute to 
them-who are the victims of parti-
tion. who sacriftced 'heir all in the 
caUse of the independence of the 
country were it t~  and to 
aee whethar I can honestly and con-
scientiously render any service to 
them. A Minister, whether he lives 
in offtce or he goes out of omce, is 
not very material. It is the policy 
that the Government pursues or a 
Minister pursue. which has 10 be 
either accepted or rejected. 

There was a time when We started 
in very humble surroundings and in 
very humble beginnings in the MI-
nistry of Rehabilitation about ten to 
12 ~ ago. We have achieved 
great heights. Perhaps it may b. 
correct that our performance in the 
eastern region has not betm so good 
as in the western region, whatever 
the reasons may be. But we have to 
see wh .. thel· the Government, which 
is in charge of the country today, has 
spared any elJorts, any pains or any 
funds to tackle the problem which is 
considered human. I have never gone 
into narrow limits. Whenever I had 
an opportunity of consulting either 
a Member of this House. of this party, 
or that party, I have done so will-
ingly and cheerfully because the in-
tention throughout has been to see 
that the human suftering is alleviated 
and the problem solved in the short-
est possible period. 

Human sacrifice cannot be measur-
ed in terms of money. So, I do not 
want to say that this Govemment has 
apent so far RI. 350 crores on the re-
lief and rehabilitation of displaced 
person. from Pakistan. It may be a 
big sum of money in the context of 
-o_r 100.nl, our borrowinls, OUf poor 

economic conditions and so on, but 
taking into consideration all thaI 
these refugees had to suller and ex-
perience, I am prepared to say thaI 
as a refugee myself, that I wish we 
cou· d have done a little more. But 
one thing has to be remembered. 
What I wish to place before this han. 
House is this. Schemes are not for-
mulated by the Government of India; 
schemes are formulated by the State 
Governments. Schemes are imple-
mented by the State Govemments. 
Our duty is to make funds available. 

May I tell the han. House that as 
far as the eastern region is concern-
ed, 100 per cen t of the funds, whether 
by way of relief or loans, are mad ... 
available by the Government of India. 
100 per cen t losses are borne by the 
Govemment of India. Whether the-
expE'nditure is infructuous, whether a 
particular scheme fails in a particular 
State, whether the loans are given-
through tout. or whether the loans 
are given in driblet •• the ultimate res-
ponsibility for bearing the losses is 
that of the Government of India, and 
the ultimate responsibility of the un-
fortunate Minister of Rehabilitation 
is to face the Parliament, face the 
audit and to face the Public Accounts 
Committee. I do not shirk that res-
ponsibility. What I am trying to plac", 
before this House is that the Minis-
ter. however mighty he may be, 
under thc Constitution, and though 
he provides. 100 per cent of the funds, 
he can go only up to a limit and no 
further. 

Let me take the eastcrn problem 
first. Today, in the eastern region, in 
which I include Orissa. Bihar. Tripura, 
A.sam and West Bengal, the total 
refugee population is 40'81 lakhs. In 
Orissa. the total refug'e ~ ti n is 
only 12,000. Two or thret' yt ara ago 
we set up a camp there by the name 
Charbatia. There were 6,000 persons 
in the camp and it was closed a few 
months ago. We have no camp now 
in Orissa. We have spent Rs. "58 
crores on the rehabilitation and relief 
of these 12,000 persons in that Slate. 
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No loans or grants have been grudged. 
If you ask me to give you a loan in 
any particular camp either in Orissa 
or West Bengal-whether it is my 
good friend Shri H. N. Mukerjee or 
my good friend Shri Bimal Ghose-
I say that I have not ,at the right to 
give a loan to a single person. We 
made allocations to the extent of 
R •. 2'58 crores for the rehabilitatIon 
of only 12,000 persons. 

Thl"n I had the residuary problem 
assessed only a month or two ago in 
consultation with the State Govern-
ment, and we have been told that the 
residuary probltm would be some-
where in the vicinity of RI. 18 lakhs 
to Rs. 20 lakhs. We are making that 
sum available to the State Govern-
ment. What we have told the State 
Government is: "Here is your existing 
problem; here is your residuary pro-
blem. You have no camps in the 
Slate. Take the money and accept 
full responsibility as far as the reha-
bilitation department in your own 
State is concerned". 

I next take Bihar. The number of 
displaced person. in Bihar is 66,000. 
28,000 of them were in the Bettiah 
camp. Today the number is only 
about 150 to 200 families, or roughly 
about 1,000 to 1,500 persons. All of 
them have been rehabilitated. We 
have spent up till now Rs. 6'\0 crores 
in Bihar. I am not shirking my «'s-
ponsibility in Bihar either. 

About a month ago I went to Bihar 
and saw my colleague, the Rehabili-
lation Minister there, and I aske" 
him: "Will you please tell me what i. 
your residuary problem? Put it down 
on ~  and theR give me your time 
factor. Take the money. After all, 
this department has gone on for 12 
years and If you have no more campa 
in th.. State, adequate fund. have 
Ioeen given to you already and please 
tell me what is your residuary pro-
blem." I ha,',. been told that an 
estimate will be given to me within 
the next two month.. When the 
estimates have been given to me and 
""hen the mon"" i. made available IA 

the State Governmnt, I feel that I 
have hardly anything to do in the 
Stav', because, as I said, the rehabi-
litation of an individual family, the 
acquisition of lands, the grant of loans, 
etc., are done hy the State Govern-
ments and not by the Government of 
India. 

Next I come to Tripura. The num-
ber is 3,74,000. The camp population 
was 43,000, now nil. All the cam,s 
in Tripura were closed a few months 
ago, maybe 10 months ago. We have 
spent Rs. 12'77 crores in that area. 
My position is the same whether it is 
Tripura, Bihar or any other State. 
We arc Bssessing the residuary pro .. 
81em anti thai should b. done within 
the next month or two. 

I come to Assam. There have not 
heen any camps for a very long time. 
The totul population is 4,87,000. Expen-
diture lb. 10'20 erores. I sent my 
Secretary to Shillong only last month 
fol' consultation with the Chief Minis-
ter. In all these cases, Chief Minis-
ters have been consulted. The Chief 
Minister .f a Stale-I will not name 
him, but certainly nol West Bengol-
told me that the department in his 
State should have heen wound up 5 
years ago. In Shillong, a meeting was 
hdd. the residuary problem was 
assessed and we are trying to convert 
it into money and time factor. So, 
the intention Is not to run away from 
the problem. The intention is to come 
to grips with the problem. When once 
we know the size of the problem, the 
extmt to which it has been resolved 
and the ('xtent to which it remains to 
Iw resolved. then we convert it into 
money and time factor and resolve it 
ill the shortost possible period. 

If I may sum up all these States, 
the population comes to 9,39,000. The 
camp population in these States wal 
17,000. Barring a few hundred al I 
told you in Bihar, the rest have all 
been rehabilitated and the expendi-
ture wa, round about Ro. 32 crort'l. 
Whether the residuary prohlem costa· 
another Rs. 2 erores or Ro. 3 erore. ia 
not material. I honestly believe that 
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wh"re we can spend Rs. 350 crores-
my budget for this year may be Rs. 20 
"rores or Rs. 30 crores-we should not 
,grudge another few lakhs or crores. 
But we must see that every pie that 
this Parliament vot.s is spent in a 
manner that there is no wastage. 

Now lct me take West Bengal. 
admit that during the last few months, 
Bengal has not taken very kindly to 
'me. Bengal Press has been very 
critical of me. There must be some-
thing very materially wrong with me, 
because it is Khanna whose head is 
being asked for on a charger or what-
ever it is, but not his policy. I am 
yet to see in what precise manner 
my policy has ben criticised in West 
Benllal. I would like to dilate on it 
a little with your permission. 

In Bengal, the total numb,'r of 
persons is 31,42,000 today. The money 
spent is about Rs. 120 crores on the 
relief and rehabilitation of displaced 
porsons in West Bengal. Today the 
number of camp inmates is about 
1,10,000. though it was about ~ lakhs 
last year or may be 18 months ago. 
'There were 3 spurts in West Bengal. 
The first spurt was in the early stages 
round about 1948-49, when the per-
centage of the migrants as compared 
to the number of persons who sought 
admission in camps was only 7'8. In 
the second spurt which was round 
about 1950, it went up to 22'8 per 
('ent. Of every four persons that 
came from East Pakistan, one went 
into the camp. But in 1955-56, the 
percentage rose to as high as 53. 

T did not open a single camp in a 
State. Camps are opened by the 
'State Governments and maintained by 
the State Governments. Admissions 
are made by the State Governments. 
I plead guilty in the cas. of BeWah 
and Charbatia, because I sent persons 
there. But 8S regards West Bengal, 
the Government of India never open,'d 
a camp and it neither runs nor main-
tains any camp. Even for admissions. 
no permission is sOu«ht from the Gov-
ernment of India. As many as 8 lakh 

persons have gone into camps in West 
Bengal out of 32 lakhs I have just 
mentioned. In the last phase, 53 per 
cent. of the migrants went inside the 
camps. That was the problem with 
which I was faced. 

I have recently talked 10 opposition 
leaders. I do not want to name them. 
Leaders belonging to different groups 
in West Bengal came to see me. The 
question that arose was whether tht$e 
persons can be rehabilitated within 
the Stale of West Bengal or they 
should be taken out of the State. As 
rellards my coneague the i i~

tion Minister there, he has lold me 
categorically lhat every single agricul-
tural family in the camp must be 
taken out of West Bengal, because 
"we have no room for them". I have 
been told that in relation to the agri-
culturists, these bainanama schemes 
should not be pursued, bl'C8USe no 
lands are available within the State. 

Not even that. I am told-l am not 
a party to it; when I say 'I', I am 
referring to the Government of India 
-that as far back as June, 1954, a 
df>chdon was taken that every refugee 
who came into West B"ngal after 
June, 1954 shall not be rehabilitated 
within the State and he shall be taken 
outside the State. My friends, the 
opposition leaders_veryone of them 
-have condemned me. You must 
have heard them loday, Sir, though 
indirectly they have expressed con-
fidence in the Ministry, because theJ 
want the Rehabilitation Ministry to 
be continued. Everybody, including 
Pandil Thakurdasji, Lala Achint Ram 
and others-they do not like me, but 
they want the Ministry to continue. I 
feel the West Bengal Assembly, where 
different interests are represented, 
passed a unanimous resolution that 
this Ministry should not be wound up. 
I do nol want to take credit for thaI, 
but so far as the Ministry of Rehabili-
tation is concerned, there are no two 
opinions. The OPPOSition 1eaders came 
to me and categorically stated that 
they do not accept Ihe statement of 
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Shri P. C. Sen, who still maintains 
that there are no lands in West B"n-
'gal. 

Shrl C. K. Bhattacharya: One of the 
opposition leaders, Shri Propulla 
Chandra Ghosh, a leader of the P.S.P. 
,group has categorically stated in the 
Assembly that there is no land for 
'the refugees in West Bengal. The 
procel>dings are with me and the 
Minister may look into them if he 
likes. 

Mr. Deputy·Speaker: The Minister 
is speaking about kaders who met 
'him and talked to him; not the othen. 

Shrl C. K. Bhattaeharya: The Minia-
ter should not make any excepUan. 

Mr. Deputy-Speaker: The Minister 
must be allowed to go on. He must 
'have an opportunity. 

Shrl Mehr Chand Khamla: If it will 
'not be improper, I am 1I0ing to quote 
my han. friend, Shri Jyoti Basu who 
<till maintains that there are enough 
lands availab!e. 

Shri C. K. Bhattacharya: What about 
Shri P. C. Ghosh? 

Mr. Deputy-Speaker: Order. order. 
When the han. Minister is talking of 
one person he should not be inter-
rupted like this. 

Shrlmatl Benuka Ray: May I ask 
whether the Minister holds the same 
.opinion? 

Mr. Deputy·Speaker: He is giving 
the opinions of the leaders. 

Shrlmatl Renuka Ray: I should like 
10 know his opinion. 

Shrl Mmr ChaDd Khan",,: I will 
give my opinion very frankly. Dr. 
Suresh Banerjcl' came to me and he 
insisted that lands were available in 
West Bengal. I told him, and I 
repeat that, as far as I am personally 
concernl>d, or the Government at India 
is eoncernl>d, wheth"r a displaced 
person i. rehabilitated within the 
Dandakaranya, Bihar, Uttar Prad"sh 

or any other place, the money has to 
be found by the Government of India 
to the extent of hundred per cent. 
The losses are hundred p"r c"nt. that 
of the Government of India. So, to 
me it is not material whether a dis-
placed person is rehabilitated within 
the State of West Bongal or he i. 
taken outside West Bengal. 

Shri C. K. Bhattacharya: What does 
Shri P. C. Ghosh say? 

Shrl Mehr Chand Khanna: So, I told 
him that this is not a matter tor me 
to decide; this is a matter for th" State 
Government to decide. And if my 
colleague the Rehabilitation Minister 
of W,'st Bengal holds and maintains 
that then' are no lands availablr in 
West Bengal (Shrimati Renuka Ray: 
TIlere are) I ferl that Ben8IB1 has 
reached the saturation point. It reach-
ed the saturation point lonll ago. 

I wish to place only o .. e thing before 
the han. House, and that is this, that 
I do not want the Government of 
India to be accused of this fact that 
We arc dragging people out of West 
Bengal, we are taking them out of 
West Bengal by force. My position 
today very clearly is that if these 
gentlemen can be rehabilitated within 
the State of West Bengal, then it is 
for the Governmrnt of West Bengal to 
formulate schemes and tell me the 
money that is required to rehabilitate 
them p' us the period in which the 
whole problem of rehabilitation can be 
phasl>d out. Let me be more clear. For 
example, we have today 25,000 agri-
culturist families in West BIongal and 
it i. stated that 10,000 families can 
be rehabilitated within the State. The 
Bainanama scheme costs R.. 3,000 to 
4,000 per family. So, multiply 10,000 
with 4.000 and whatever the amount 
is. &. 14 craTes or whatever it. is, takr.-
Rs. 14 crores. I do no formulate any 
scheme in any State. 

Then, for example. you .ay that 
th""" 10,000 'amilieo ean be rehabiU-
tated over a period of one year, mean-
ing thereby that 1,000 'amilies can 
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be rehabilitated each month. Well, 
for this month take full doles for 
10,000 families. For the next month 
take doles for 9,000 families, for the 
third month take doles for 8,000 fami-
lies. That way, take the money and 
absolve us of the responsibility. But 
there must be a finality to the pro-
blem. The programme must be 
definite. 

After all, these camp refugees have 
been there for the last 8-10 years. 
Rs. 55 crores have been spent up till 
now on their relief, which is a very 
big sum of money. I am not denying 
that. I am accused of dragging out 
displaced persons from camp •. 

May I tell you that when we start-
ed this screening two years ago there 
were 2,64,000 persons in camps? Joint 
committees of the Government of 
India officers and the State Govern-
ment otll.cers went from camp to 
camp, checked up all these families 
and out of these 2,64,000 persons only 
about 12,000 to 15,000 persons were 
found ineligible. The Government of 
India accepted the responsibility for 
the remaining 2,50,000 persons. Let 
me tell you here who were the per-
sons whom we considered ineligible. 
There may be a camp superintendent 
working in a camp drawing his pay, 
though his family was drawing doles. 
There were persons who have been 
trained in the Transport Department, 
and had received full rehabilitation 
benefits. Still, they may be living in 
camps and drawinl1 doles. I came 
across a case not very 10nl1 ago-I 
would not name the colony or camp 
where I went-where there are about 
400 families which have been living 
in that camp for the last three or four 
years. All these families are gainfully 
employed. There is a little dispute 
about the price of the land. The own-
er wants about Rs. 60,000. The State 
Government want to pay, I am told, 
about Rs. 30,000 to Rs. 35,000. There 
i. also a writ in the High Court. Dur-
ing the last four years the Govern-
ment of India had to pay Rs. 16 lakhs 
as doles in this camp. So, please pay 
Ra. 30,000 or Rs. tO,DOD more II n_ 

sary. Why not do it? If by gl\'mg 
Rs. 40,000 exira you can get the land 
why not you do it, especially when. 
we have given in doles far more than. 
that amount1 Why not resolve the 
problem? So, my approach has been 
that as far as camp families are con-
cerned, it is entirely for the State· 
Government to decide whether they 
shall rehabilitate thEm within the 
State of West Bengal or th,'y want 
them to be taken outside the Slate of 
West Bengal. As far as the Govern-
ment of India is concerned, taking the 
cost ot rehabilitation ot one single 
tamily and the time faclor flquired 
tor reliet, lhe whole amount can be 
examined and the money given to the 
State Government, Th,,,, the Govern-
ment ot India should have nothing to. 
do with that matter any more. 

Now, I come to Dandakaranya,. 
where these tamilies are to be taken. 
That is n~ of our important schemes. 
I have taken thousands ot tamilies to-
Uttar Pradesh. We have taken a very 
large number of families to Madhya 
Pradesh, Dharamjaigarh and Ambika-
pur. We have taken a large number 
of families to Rajasthan and also Bet_ 
tiab and Char Batia. For all my short-
comings I am sure that Shri Hlren 
Mukerjee will bear me out in one 
thing and that is that there are hardly 
any desertions either from these colo-
nies or from these States, because one 
thing was takn care of, and that ia 
this, that we have given to each 
family an economic holding and we 
have tried to create a community 
and cultural life for them. 

Now, take Dandakaranya. My hon. 
friend, the last speaker, was very 
good at arithmetic. I failed once in 
arithmetic and so I hope the House 
will forgive me it my accounting is • 
little wrong. The Dandakaranya 
scheme was born on the 12th Septem-
ber 1958 with the resolution that was 
adopted by the Govemment of India" 
vesting very large po-;;-"rs on that 
."honty. My bon. friend conveni-
ently went to the year 11158. I took 
over INch tractors of the Centnl 
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Shri Mehr ~ Kbuma: U my 
hon. friends from West Bengal, if my 
han. friend, Shri Guha .... 

Tractor Organisation as were avail-
.able. They had seen their life mostly. 
But the work had to be started and 
. 80 these tractors were cannibalised. 
That is a technical phrase. You 
.assemble all these things together and 
<lui of them you create something. 
That is called cannibalisation. We 
.• tarted work with these cannibalised 
-old tractors of the CTO. Then I want-
ed more tractors, because these trac-
tors like me are IIrowing old. 

AD ROD. Member: Growing old? 

Shrl Mehr Chand Khanna: Yes, 
whatever was the utility of Mehr 
'Chand Khanna, that is more or less 
.ever. We wanted more tractors and 
we looked around whether we should 
.go abroad towards the west or we 
.• hould go abroad towards the east. I 
am no expert either on exchange, or 
-on machinery or on finance. 

Whatever little financial brain or 
ruponsibility I had was lonl before 
1947. Since I have come to India I 
.have never bothered about finances 
because my finances are looked after 
by the people who 110 into my monthly 
pay bill, make out a cheque and then 
payment is made. So 1 do not know 
much about these finances. Neither do 
I know much about my political reha-
hili Iation because if by my remaining 
within thc Congress Party I have 
become a Minister, 1 am certainly 
very grateful to the Party for the 
confidence that it has reposed in me. 
I do not want to go into my s~  I do 
110t want to tell anybody that before 
I became a refulee I also had 80me 
political position in my own province. 
Bllt that is an o:d story and I do not 
want to go into that, because there 
are others who have sacrificed their 
lives. I am still living and am a min-
ister-a Minister of a department in 
which bouquets are few and brickbats 
many. 

But what I was saying was that you 
take Dandakaranya. Up till now my 
priority i. the campers. 

Sht1mail Bea .... 8&7: Why? 

Shrlmati RenDk. Ray: Why? 

ShrI C. D. Pende: Because they had 
to be rehabilitated. 

8hr1 Mehr Chand KhaDna: You talle 
other people's houses. You take other 
people'. land. You take other people'. 
territory. You take other people'. 
forests. You take other people's mine-
rals. After all, I can pertluade them 
to give me morq but I cannot take it 
by force. So today my priority is re-
habilitation of displaced persons who 
are in camps in West Bengal plus the 
Tribal population. If th" State Gov-
ernment tomorrow decide that the, 
want to take the displaced persons to 
Dandakaranya. then naturally the 
doors of Dandakaranya are open. The 
Madhya Pradesh Governm,·n!. thp. 
Oris.a Government and all my han. 
friend. who come from that territory 
have given me every pos!dblf' co-ope-
ration, help and assiRtance • 

What I am trying to pla<e before 
the House is that in DandnkaranYI, 
there is a basic concept of the scheme. 
The basic concept of the scheme • 
that we will build our own houses. we 
will build our own roads, w,- will 
build our own villages and with that 
development in construction pro-
gramme the displa('cd persons will be 
associated, the middleman will be rU-
minated and for that we took a larg" 
number of displaced persons from West 
Bengal who were not even campe .. 
80 that we ('QuId Sf't up that contract. 
organisation there. 

I am rather in a difficulty today. If 
I give this work to the out.ooidera. th ... 
th,-very concept of the scheme chanll'" 
and I will be acculled tomorrow nf 
taking Punjab', from Bhilal or takin, 
somebody from some other place. If 
my friends from West Bengal will not 
go there, the work cannot proceed. I 
admit and concede that till about four 
or six months 8,0, we were not in _ 
very happy posi tlon so far as the 
Dandakaranya Project wu coneemel. 
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I created something to which a refer-
ence was made by my hon. friend, 
Shri Muhanty ,saying, "You build up a 
body like that, you give them power 
to sanction contracts up to Rs. 40 lal,hs, 
you g:ve them the power to make 
appointmenls up to Rs. 1,500 or Rs. 
2,000, you also give them the dispensa-
tion, to go to the Director General of 
Supplies and place contracts direct 
and thes" conditions will be relaxed 
in your case, you can make purchases 
from anybody that you want and YOll 
can even give negotiated contracts." I 
did it with the best of motives and 
best of intentions. My idea was that 
even if I lose a little in Dandakaranya. 
two th'ings were before me. One was 
the Iif" that a camper was Jiving in 
West Bengal and the other was this 
tremendous waste of relief expendi. 
ture of which I have just now told YOll. 
namely, that we have spent as much 
as Rs. 55 crores. Things went wrong 
though it was a big body with big 
powers. A. th" M'nister. I accept full 
responsibility for all that hai h.ppen-
ed in n n ~I  I do OJt want t, 
shirk that rcs;lonsibili·y. Wh·,thcr it 
is constitutional, legal or morAl. I 1!'f'1 
that I created that authority. I picked 
the men to run that authority. If any-
body has failed, it was I. But that is 
past history. 

During the last four, five or six 
months, I do not say that we have 
made spectacular progress, but what 
we have done is that we are now on 
the road to the implementation of Ihe 
scheme. Unfortunately for me when 
the scheme failed, nobody bothered 
about it. Now that the scheme has 
started functioning and it is being Im-
plemen:ed. I am being condemned for 
that. 

8brI D. C. Sbarma: How many mile. 
of the road have been covered? 

Sbri Mebr CJwuI KIlaIUla: May 
tell you one thing? I have alrrady 
extended an invitation to the Chief 
Minister of West Bengal along with 
his colleagues and the Secretaries to 
go with me to Dandakaranya and sec 

things for themselves. He is going 
with me on the 24th of this month. 
".'lBVe also invited ..... . 

Shrl M. C . .Jain: Take Shri Sharma 
also with you. 

Shrl Mehr Chand Khanna: I have· 
also invited hon. Members of all the 
parties In West Bengal Assembly. whe· 
ther Communists, Congressmen. Praja 
Socialists. Forward Bloc or backward 
bloc. There are so many of them; 
about a dozen of them. I do not know. 
rhey are going there on the 2nd May. 
I wiJI not stop there. I wiJI take all 
the editors of the leading newspapers 
in West Bengal. including the Amrit 
Bazar Pntrika, the t t s ~n .... 

Shrlmatl Ranuka Ray: What about 
JUl1antar? 

Shrl Mehr Chand 1I:hanDa: ....... . 
Ananda BazaT Patrika, Jugan"4r. in~ 

duothan Standard and my hon. frie::td 
Shri C. K. Bhlttacharya. I do not 
know the nomo of the paper but he i •. 
editing now onp of our Congress pape!"E: 
in West Bengal. I will take h'm too. 
You all go and st!e things for your-
selves. 

Shri C. K. BhaUaellar7a: The invi-
t.ation has not yet reached me at lcast. 

Shrl Mebr CJwuI Khanna: I am 
very sorry. 

Mr. DepatJ'_Speaker: This millht be 
taken as the invitation. 

Shri C. K. BbattaeharJ'a: I thank 
you. 

Shri Mebr Chand Khanna: The other 
day I extended an in it t~ n to lhe 
members of the Consulta:ive Commit-
te" attached to my Ministry. I Inkt· 
this opportunity today to givc an opcn 
invitation to every hon. Membf!r of 
this Houst" to come with me to Danda-
karanya and see things for him.elf. I 
am not taking him there with a view 
to .how what I hay" done. I only want 
him to go there and see what my fail-
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ings are and what possible construc-
tive suggestions he can offer so that I 
can benefit by han. Members' exp"-
rienc", their guidance and also by my 
own mistakes. I want the Danda-
kal'anya scheme to succeed. It i~ [t 

national project. It is a project which 
is going to open up a vast area. It i. a 
project which is in the interest of tl1I" 
people of Madhya Pradesh and CriB'". 
It is my misfortune that the States in 
which I am opel'ating know thl! poten-
tiality of that project. Shri Jaganatha 
Rao was not so unkind m h:s critici.r:nl 
nor was Shri Mahanty. 

An Bon. Member: He cannot be. 

Shrl Mehr Chand Khalllla: But for 
whom I am going to lay the red carpet 
and the black durrie, taking th("m 
th"re myself and show them rOllnd. 
It is a national project. I have begged 
of tllp State Governments of Madhya 
Pradesh and Orissa. I was asked-and 
very pertinently asked-uHave we not 
got our OWn population in the State? 
Have we not lot people in the State 
who are land-hungry? Do you think 
it is fair on your part that today you 
bring men from outside and we have 
no share whatso('ver ira t~  spoils of 
this exploitation which ",ill be done 
at the eXpense of the Government of 
India hundred per cen!.?" I appealed 
to them in the name of humanity, 
"These are my refugee brethren. I am 
bringing them there and you should 
do somethir.g for them". 

t. hra. 

One mOre question I was asked by 
the P.W.D. Minister of a particular 
State-l would not name the place. He 
said. "When you brought the people ill 
my State and wh"" we were allowl'd 
to develop lands, when We were allow-
ed to develop roads, when we were 
a!lowed ~  build houses, why do you 
want to take over this work yours .. f? 
Is it to the detriment of the loeal DDPU-
lation or is it that you want to give an 
the work to your friends from West 
Bengal?" I said, "Yes, I am prepared 
to accf'pt tha t." 

ShrimaU Renua Ray: East Bengal 
refugees. 

Shrl Mehr Chand Khanna: Let it be-
E.st Bengal refugees. I am talking lOr 
them. (Interruption.) It is betweeD. 
mc and myoid colleague. 

Shrlmatl Renuk. Ray: We.t Bengal 
people are not asking for new lands. 
I t is the responsibility of India and 
the question of one State and anotlwr 
State does not come in here. 

Mr. Deputy-Speaker: Orde,·, order. 

Shrl Mehr Chand Khanna: What I 
was saying was that the idea W.1S 10 
take displaced persons there and ,·c-
habilitate them. In Umurkote-I .1lI. 
talking trom memory-we are gtJiflg 
to .. 'claim 20,000 acres of land and they 
are mostly in contiguous areas. In 
Paralkotl', I am gptling 30,000 or 35.000 
acres of land out of which 15.000 or 
20,000 Rcres will be reclaimed. That 
is all a cont;guous Brea. 

Then, Sir, we are goinl to have vIl-
lages of 50 families each. WI· gl\'Co 
them about 400 acres of land so that 
they can look after the land and com-
mand the land. When a vilage will be 
of 50 families it does noL ml'an that 
other villages will be 50 mile. away. 
These villages will be near to each 
other. But if it is said, "You take all 
the land in Madhya Pradesh or you, 
take all the land in Orissa," thl!n it 
will be difficult. Last time, I was 
taken to task as to why I eliminated 
Andhra. We have taken certain fore.to 
and we have taken certain land •. 

My han. fr:end Shri Guha refe,., .. ·d 
to the rl!SOlution paased In the We.t 
Bengal LegislatiVe Assembly. There 
are three or four operative part. of 
that reaolution. About the life of my 
Ministry, that it should be kept for all 
times to come. I am ,rateful for that 
and I have nothln. to say. 

But on., part of the resolution Bays 
that with a vIew to lookinl after the 
linluilt'c and cultural interests of the 
people who are taken there, thl. Ihould 
be ... eeiated with the people who 
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know their language. In my la.t Re-
port on Dandakaranya, I have i ~n 

the figures which are very interesting. 
Out of the staff that is there in Danda-
karanaY8, the average percentage of 
the Bengalis is 44. But in departmt'llts 
like Education, Medical and other de-
.partments which have a direct bearing 
on the cultural life or the community 
life or the language of the people who 
have gone there, the percentage of 
the Bengalis is very overwhelming. 

In the Medical department, out of 
182 persons 140 are Bengalis includ-
.in8 all the doctors. In the Education 
.department, out of 54 persons 51 are 
Bengalis including all the teachers. 
In the s~t nt department, out 
of 132 persons, 97 are Bengalis. In 
the Transport organisation-about 
'which an hon. Member spoke of-out 
.of 318 posts 169 posts are filled by 
Bengalis. 

Shrl Aurobhldo Ohosa1: 
,about officers? 

What 

Shrl Mehr Chand Khanna: The 
. percentage of the officers is fairly 
high. I cannot give the figures off-
hand now. I gave the figures to the 
Chief Minister of Bengal not long 
ago. Tomorrow I will send the figures 
to the hon. Member. I have divided 
the figur"" into the t i ~ of 
gazetted officers, the clerks and the 
chaprasis. Even there the average 
percentage is 44. But if you take the 
Bf'ngalis from Orissa and you take 
the Bengalis from Madhya Pradesh 
because thE'Y are also Bos£"s, Basus 
· .. te. then the average porc('ntage will 
·come to 46. 

Shrl C. K. Bhattacharya: As there 
are Khanna. in Delhi also. 

Shrl Mehr Chand Khanna: What I 
was trying to say was this. About 
·one thing I am clear in my mind and 
that is that these camps cannot be 
kept open indefinitely. The number 
of persons In camps today is 1,10,000. 
..Each person costs us--including an 

infant-Rs. 25 a month. I am not 
leaving out any eligible persons when 
we have paid them all these years. I 
am prepared to look after them. But 
I feci that there should be some kind 
of finality. Either they are rehabili_ 
tated within the State of West Bengal 
to the extent they can be rehabili-
tated or to the extent they cannot be 
rehabilitated, and to the extent that 
they cannot be rehabilitated there, 
there comes in my responsibility. I 
take them to Dandakaranya. 

Now, in Dandakaranya there are 
four top executive officers. One is the 
Chief Administrator, one is the Mem-
ber, Engineering, one is the Member, 
Finance and the other is the Member, 
Agriculture. Out of them one is Shri 
Bandopadhaya. Unfortunately the 
health of the finance officer who has 
done a very good job of work during 
the last one year, has broken down 
and I am sending a Bengali officer by 
the name of Shri Sen Gupta who has 
been a.sociated with my Ministry a. 
the Financial Adviser In Calcutta. W,' 
are sending him there. So out of four 
top officers, two will be Bengalis . 

I constituted a Committee with three 
Chief Ministers and myself to look 
into the problems of the Dandakera-
nya which may arise from day to 
~  Th .. Chief Ministers are of West 
Bengal, Madhya Pradesh and Ori ... 
We had our lasl meeting eight months 
ago and Dr. B. C. Roy told me that 
he would very much like that we 
should meet in D8ndakaranya once 
in three months. I accepted hi. sUit-
gestion gladly. Dr. Roy is not only a 
great Chief Minister and a great 
leader but as far as I am personally 
concerned, I take my inspiration 
from him. I may havE" made mistake .. 
here and there. I may have tripped 
here and there. But bv and large in 
taking any major and "important deci-
sion in regard to the rPhabilitation of 
displaced persons in West Bengal, I 
have always consulted him. I told 
Dr. Rov that I want that committee 
to function . 
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Now, there is one thin, more. In 
the Dandakaranaya Development 
Authority Itself there are the Chief 
Secretaries of two States, that is, 
Madhya Pradesh and Orissa, and 
they arc to ,ive me lands, to 
give me forests, to give me nO.Ks." in 
important mattl'rs and tie up all th(' 
loose-ends. I told Dr. Roy, "In any 
E"ffective form or in Bny precise form 
that you want to be associated with 
the Dandakaranya Development 
Authority. plt'BSC let me know it be_ 
cause I want your blessin,s, I want 
your guidancl' and I want your full 
support in the implementation of tile 
Dandakaranya scheme." I would be 
repeating myself. I do hold and 
mainlain thai though it may be wrong 
on my part 10 lay targets but I feel 
that with a little bit of eifort, as far 
as the campers in West Bengal arl' 
concerned, we ("an, ev("n if we take 
2000 families a month, within the 
next six, seven or eight months, that 
is, b('fore th.e 31st December, -ask 
these peoplt· either 10 go to Danda_ 
kal'anya or to remain within West 
Bengal for which the State Govern-
ment should formulate schemes-they 
can takr money to the extenl of 100 
p"r cenl for relief lind rehabilitation 
from us~  under thp decision of 
Julr, 1958 which has been quoted so 
many limes to which Dr. Roy, Shri 
Profulla Sen. Shri Ashok Sen, Shri 
Moral'ji t~s i and Shri Khanna are 
a party, they can be dispersed after 
'their taking six months' doles. I do 
not want the Ministry to be clo ... "d till 
tho work has been completed, But 
! feel that once the work has been 
completed, there is no usc of keeping 
this Ministry aliv£'. 

My hon. friend talked of the parti-
ally rehabilitated. I am all at one 
with them. This year, we have sanc-
tioned 30.000 ca ... of the partially re-
habilitated, and a sum of Rs. 3 crares 
has already been sanctioned for the 
State Government. What I want to 
know from my hon. friends from West 
Bengal, whether on this side or on 
the other Is this. They should .It 
with me In Calcutta, IIntly they 
~ u  sit with the State Govemment, 

HI8 (Ai) LS-7, 

and put down on paper what the reo 
siduary problem in We.t Ben,al is. 
Have I not ,ot the rilht to lind out. 
till my secretariat is not wound up 
there as my hon. friend hu su"est-
ed a little while ago what the resi-
duary problem is, apart from the 
question of the campers? Let  it be 
put down on paper, say. in term. of 
money how much We want, how we 
want it to be phased out and so 011. 
If, then, I shirk my lresponsibilitY'. 
certainly my han. friend can have a 
legitimate grouse against me, But if I 
want to know how many arc to be 
rehabilitated within thl' Stale, that 
is, campers, how many are to go out-
side, and what the extent of the resi-
duary problem is, and if I do nol let 
a definite reply. I certainly have a 
right to find out what the position is 
going to be. 

Shrlmatl BeDuka Bay: The reply 
was given many years back. 

Shrl Mehr Cband Khanna: My 
memory is very short, and that is my 
difficulty. I am dealing with the pro. 
blem as it exists today. She had b"en 
my colleague, and I have great res-
pect for her. When she spoke, I felt 
a little hurt that my own colleague 
with whom I had the privilege to 
work for thn'e years told me nothing 
then, but suddenly today ..... 

ShrlDlati Renu'" Bay: On a point 
or personal ("xplanation. It is true 
that I did not say anythini for three 
years. because I hoped that in thooe 
three years, Ihese problems would be 
dealt with. I found from the Minis· 
try'. report that the residuary pro-
blem would be tackled in one year'. 
time, but I find that it hao not been 
tackled; on the contrary, th" whole 
problem has become mucb lar,er and 
i. not being tackl!·d. 

Mr. DepUty-S_ker: If that was 
50, the complaint is justified 1.hen. 

Shrl Mehr Chand Khanna: She il 
my sister, just like a moth .. r of the 
reiulees in West Ben.al; .he live 
th.,.., children to my care, and I have 
been a bad father. I was dilly hopln. 
Ibat my ,ister would have told me, 
you hav .. done this which is not pro.. 
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per, you have done that which is 
not proper, and in that case, I could 
have benefited from her experience 
and advice. 

Sbrlmatl Benak. Ray: I .ave the 
figures then. 

Shrl Mebr Chand Ithanaa: A re-
ference was made by hon. friend Shri 
H. N. MukerJee to another point. I 
love hi. flowery languale. 

Sbrl C. D. Pande: He is a master 
iR language. 

Sbri Mehr Chand K.Iuuma: He 
speaks so beautifully. and sometimes, 
if it was not me, I would be carried 
away by all that he said; he speaks 
so beautifully well. But then when I 
read what he says I find very little 
of substanct:· in it. 

Anyhow, he made one or two re-
marks. which I feel. need a little ex-
planation. He talked about the sti-
pend. to the students. He also made 
a reft-rence to the unfortunate dis-
placl'd persons sulTerin& from TB. May 
I tell you that a. far as the persons 
sutferin, from TB are ~ n  we 
have about six thousand of them, 
about a thousand of them in camps, 
and about five thousand outside in 
West Bengal. Leaving aside about 600 
bl'ds, which we have reserved, and 
for which the Government of India 
are spendinl about Rs. 12 to 13 lakh. 
a year, to the TB patients who are in 
camps, we are payinl them about RI. 
75 p.m. while those who are outside 
arc paid Ro. 50 p.m. We received re-
ports that Quite a number of them 
who were receivinl this assistance 
were not actually sufferinll from TB, 
or even if they wt."re, their cases were 
arreste<i a lonl time alo. and they 
were no longer elilible for that 
assistanrc. 

A team of Officers, who we're TB 
specialists w"s appointed by the 
Governmenl of West Bengal, and I 
think Mr. P. K. Sen who is one of the 
famous TB specialists was one of them. 
the other penon was Dr. Adhikari IIr 
some other doctor, I do not know. I do 
not know them personally. I 'III.,. ask-
.. d to liv" a erant 01 Rs. 3 lakhs for 

the screening of each patient, at the 
rate of Rs. 50 per patient. A Irant of 
Rs. 3 lakhs was liven to the Go\'ern-
m"nt of West Bt:nlal for the screen-
ing of these 6000 suf!erers. We receiv-
ed reports not long ago, and those 
reports of the sPl'Cialists of Ihe Gov-
ernment of West Benlal indicaled that 
42 per cent of them were not eligible. 
I have not stopped the &rant to any-
body who is eligible, but if a doctor 
who i!"i a specialist, and who is apopint-
ed by the Government of West Bengal 
themselves certifies that this person j" 
not elilible to any assistance, what 
can I do? I have not stopped the T8 
assistance in one single case. In the 
cas(' of the ~ who have been 
screened, and whose doles have 
been stoppe,.. I have oat<>gol'ically 
laid down and made • statement th.t 
if a hard cas!' comes to the notice of 
the t t~ Government. h·t it b .. 
brought to OUr notice, and we are 
prepared to ' ~ nsi  it. Some 
three hundred or four hundred cases 
were sent to us, and their do1('s 't\,rf:"re 

st ~  

About students who are in schools .. 
rf'ceivinc stipends and freeshipi, this 
thing started round about 1950. Every 
year we have been living money since 
then. About two years ago. a confer-
enl'e was held in Darjeeling. My hon. 
friend Shrimali Renuka Ray was not 
there. She had by them left. In that 
conference, the four Rehabilitation 
Ministers of West Benlal were there-
there are four Ministers for i1i~ 

lalion there in West Benlal; I think. 
today they are three 01' two. I am not 
sure. They were all presen\. And a 
de";sion was taken that there should 
be a lradual cut of 20 pel' rent on the 
stipends that we-rc being livpn. be_ 
cause, after all, ten or twelve yean 
had elapsed by then. The ... may be a 
displaced person who may have come 
then. who may have joined a  • .,hool 
Or a collqe, but a man who has been 
in India for the last twelve years can-
not certainly be called a milrant from 
Pakistan. InstHd 01 ItoPpinl the 
erants at onc<!-t think the lrant then 
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was Ro. 70 to 80 lakhs a year we ap-
plied a 20 per cent cut. The first cut 
was applied last year that is 19&8-59, 
and the second cut was applied this 
year, and the ditlerence between the 
last cut and this cut is Rs. 14 lakhs on 
the basis of 20 per cent. Dr. Roy talk-
ed to me, and I have aI/reed, and I am 
sure my hon. friend opposite will be 
happy to know that we have taken a 
decision, and the decision is that in 
respect of all these persons who are 
reading either in a school or in a cot-
le,e, subject to the two tesL. laid 
do .... n by the Government of West 
Bengal-one i. called the means 
te.t, and the other is the merit test-
we do not want that the education of 
any child, whether he 1$ readin, in 
a school or in a colle,e, should be 
interrupted; and to the extent that 
money is required to complete his or 
h..,· education, I shall make up the 
shortfall to the extent of Rs. 14 lakhs 
which would be the sum required. 
But from no ..... onwards, there shall 
be nO new admissions. If the problem 
has to be resolved and the stipends 
are to \)(> gi ven according: to a cer-
tain policy or prolramme to those 
who arr displaced, who came ten to 
t .... elve year. ago, this problem can-
not be a ntinu u~ problem. So 
this is our decision. 

While summing up the problem of 
the East Benlal refulees--aflar that, 
I will deal with the West for five 
minutes with your indulgence; I kno .... 
I have already taken more than the 
time given to me and you are lookinl 
at the clock-l would like to say that 
the policy that 1 am pursuing is a 
policy based on human considerations, 
• policy according to which the pro-
blem should be ......,Ived .... ithin a defi-
nite period, whether .... ithin the State 
or West Bengal or out8ide. The pro-
blem must be assessed .... hether it 
relates t. campers within the State 
or .... hether it relates to the partially 
rehabilitated, and physical targeta 
fixed for it. solution. About that, 
there can be no two opinions. Beyond 
that, I want nothing. When money is 

required after the schemes had been 
examined and discussed even at the 
highest level, we shall see that the 
funds are made available to the Stat" 
Governments, whether of Orissa or 
Bihar or West Bengal. But they should. 
accept full responsibility for the im-
plementation of those schemes and 
the resolution of the problem within 
a specified period. 

As regards Dandakaranya, 1 .... ant 
my han. friends from this House, trom 
West Bengal and from any oth",' 
part, whether from the Upper House 
or Lower House to come with me and 
see things for themselves and tell me 
in what pn-!Cise form they would like 
the scheme to be implemented, which 
.hould be in the best interests of both 
the displaced persons and the tribal 
population there. If the State Govern-
ment of West Bengal wishes to be as-
sociated with the project, so far as I 
am personally concerned, I have told 
Dr. Roy; 'please tell me in what way 
you want to be associated. If your 
Chief Secretary goes there or you 
depute anybody els(', at ~ it tomor-
row all the anonymous letter. that 
are circulated and treated as gospel 
truth against me will not be believed; 
at least you will have someone there 
who should be in a position to keep 
you posted', 

I would beg of my Bengali friends 
roneeming one thing. Some have b .... n 
to see me. I won't name them I have 
been asked; 'Please ,ive a declara-
tion that no non-Bengali shan c,'er 
be rehabilitated in this area". 

A. Hoa. Member: Ablurd. 

Sbrl A_ C. Guba: I do not think 
that i. eOlTect 

Sbrlmati Re ..... Ba,: I object to 
that. That was not said. 

SIIIrI lIebr CbsDd Itbanaa: I am not 
talkin, about her. 

Sbrl S, II, ....... Jee: This Is very 
objectionabt.. 

SIIIrI 'I'aapmaaI: He is making an 
insinuation. 
A.a ..... 11 __ : Who are those 
persona! 
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Mr. Deputy-Speaker: Order, order. 

Shrlmatl Renuka Ray: It i. a con-
t nu us insinuation. 

Mr. Deputy-Speaker: Hon. Members 
here should not think that this is 
being said of them alone. If the 
Minister feels al1c:\ knows it as a fact, 
and he had that experience, and has 
disclosed it. why should we stop him? 

Shri Blmal Ghose: A few people 
might have told him so. But taking 
Benga lis by and large, could he say 
this? 

Mr. Deputy-Speaker: He i. not talk-
ing by and large of the Bengalis. 

Shrl H. N. Mukerjee: I would like 
to get your direction. The hon. Minis-
ter is answering a debate in the 
House. I shOUld think that if he 
wants to mak" a generalised state-
ment about what Bengal or Bengali 
representatives want in regard to a 
particular matter. it should be war-
ranted by reference to what has been 
said in this HOUse and not by refer-
enc,· to gossip which he has collected 
somewhere in the bazars which we 
might requile. The way in which he 
is making a generalised statement is 
.... xll·,·mely objectionable ...• 

Mr. Deputy-Speaker: Order. order. 
He has had his say. 

Shrl C. K. BhattaehaI'Ja: Unless the 
hon. Minister is prepared to disclose 
the names of the persons, he should 
not makl.' t i~ statement. 

Shrl Mebr Chand Khaaa: Let this 
not raise any controversy. I am pre-
pOTl'd to withdraw whatever I said. 
Lei us not proceed any further with 
it. 

What 1 am saying i. this. I will put 
it in a more positive fOl'm than in 
a negative form. It is 8 project wblch 
i. a national project. It is a project in 
which we should all share responsi-
bility and take the fruits, wbether a 
man comes from Madhya Pradesh or 

from Orissa or from Beneal. I still 
hold and maintain that as lone a. I 
am in charee of that project I shall 
see that the highest priority eoes to 
the displaced persons from East 
Pakistan. 

If you will give me 5 or 10 minutes 
more I will go towards the West. But 
I have already taken much time. 

Mr. Deputy-Speaker: The hon. 
Minister might make just a reference 
in 5 minutes if he wants to. 

Shrl Mehr Chand Khanna: As re-
gards the western region two 01' three 
problems have been posed. One is 
about retrenchment; the other is about 
lhe Kingsway Camp colony and the 
third is aboul the Rajasthan Tenancy 
Act of 1959. 

As ~ s retrenchment, it is no 
happiness to me; it is not a matter 
of joy that all those who have worked 
in my Ministry and who have been 
with me for the last 10 to 12 years 
and who have seen very difficult times 
should be .. etrenched. It is always 
said-and I still hold and maintain-
that the life of an officer in this Minis-
try. whether he is a U.D.C. or L,D.C. 
or an officers. is not a very happy 
one. If you see the fate of the Minia-
ter here you can wen imagine what 
would be the life of lhese officers. 

An Ron. Member: They are most 
happy. 

Mr. Deput1-Speaker: Order, order. 
(Interruption.). 

Shrl Mebr ChaDd Kbanna: So, 
where human sympathy and conside-
ration is concerned, nobody can feel 
more sorry for them than myself. 

Sbrl Blmal Gh ..... : How do you help 
them? 

Shrl Mebr Cha_d KhaDll&: The only 
way to help them is for you to pass 
a Resolution tomorrow or the day 
after tomorrow in this House sayinll 
that as far as the Ministry of Reha-
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bilitation is concerned, until all those 
olticers or Itatl wbo become surplus 
either here or in West Benaal, in 
Assam, Tripura or Orissa they have 
been rehabilitated, tbis Ministry 
should not be wound up. 

How can we ask for living me ex-
emption from tbe Audit and the Pub-
lic Accounts Committee? TomOl"row I 
am answerable to the Public Ac-
counts Committee, the Estimates Com_ 
mittee and Audit. Out of 485,000 
claims only 25,000 or 30,000 remain-
ed and with an output of 8,000 to 
10,000 claims monthly the whole 
work would be I II ~ within 
2 or 3 months and there would be 
very little justification for me to keep 
that department alive (lntcTTuptions) 

All HOD. Mem .... r: Not onl)' of set-
tling the claims but of rejectin& them 
also. 

Shri Mehr Chaad JUwma: What 
was submitting was, we have served 
a notice on about 30 per cent of the 
staff. After a month or two, th .... e will 
be notices to another 20 per ccnt 
And, then, after 3 or 4 months, there 
will be notices to a· further 10 or 20 
per cent. That means that within the 
next 6 or 8 months, 70 per cent of 
the staff will be given notice. But the 
most I can do is to go to the Ministry 
of Labour and tell the Direetor of 
Resettlement and Employment Ex-
change .... 

Aa Hoa. Mem .... r: Why not the 
other Ministries? (lnteTTUption). 

ShrimaU ReIlau BaJ: Without re-
ference to any region, it is surely the 
responsibility of the Minister to see 
that these people are taken in other 
Ministries where there is work. 

Shri Mehr Chand KhaIma: If only 
the hon. Member would wait I would 
make a statement. I have been to tbe 
Direct .... of Employment Exchange and 
I have asked him that every possible 
elrort should be made to absorb these 
people who are being retrenched. 

I have been to the Home Kinis-
try; I have been to the Home MinIs-
ter and, I believe, the Home Minister 
has also circularised all the Minis-
tries that whatever vacancies occur 
should be reserved and utilised for 
these persons who are going out. 
But the number of persons who have 
to go and the number of vacancies 
that may arise today or tomorrow are 
so many that my own feeling is-if 
I were to take the House into confi-
dence-that with all the best elfort. 
wp shall not be able to absorb all 
those men. (In.teTTUptions). 

Sbri Prabhat kr: The Railways 
"'ill be able to help you. 

Shri Mebr Chand KbaDDa: I can 
only assure the House of one thing 
that what you are trying to tell me 
is my duty. They are my arms and 
limbs who have worked bard, tolled 
for me all these years. If I have a 
Jittle sens(' or a grain of human 
consideration I shall not let them 
down. I can only go to the extent 
that is humanly possible and I can 
,.sur" you that I shall dO an;ythlnc 
that is possible. A. it is, I feel that all 
of them, cannot be absorbed ., (In-
rerruptimis.) 

Mr. Deputy-Speaker: He is telling 
us how tar he can go. 

Shri Prabhat Kar: There is the De-
purtm""t or Parliamentary Alrairs. 

Shri BraJ Raj Shieh: Let him do 
something tor them... (IntcTTUp-
ticms). 

Shri Mehr Cbaad 1Dl1UIII8: That is 
all I have to sa)'. 

Shri S. M. lIaIIerJee: My tear is ...• 

Mr. Deputy·Spaker: He has many 
fears and I am sure they would not 
be removed. It has been conveyed to 
me thet I have to put two cut motlons 
154-1 Imd 1542 to the vole of the 
House. 

S1ni Ptabhat kr: 1884 also. 
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Shrl Auroblndo Gb_l: 1481 also. 

Sbrl S. M. BaIIerjee: Shri Ghosal's 
cut motion can also be clubbed with 
the others. 

Shri Auroblu .... Ghaul: My cut 
motion number is 1881 and not 1411. 

Mr. Deputy-Speaker: I shall put out 
motion No. 1541 to the vote of the 
House. The question is: 

Mr. Deputy-Speaker: It the decision 
js to be taken by voice, they can cer-
tainly be clubbed. But if a division 
i. pressed tor, I shall have to take 
them separately. One cut motion may 
be selected. 

"That the Demand under the 
head 'Ministry at Rehabilitation' 
be reduced to Re. 1 (Failure to 
r.habilitate displaced p.TS.,... in 
Dandakaranl/a). (1541) 

Shrl Prabhat Kar: 1541 may be put 
leparat .. ly. 

Lok Sabha divided: AI/es 28; Noe. 
lOB. 

Division No. S 1 
Banerjee. Shri Pramlth.nllth 

Bllnerjec, Shri S.M. 
Beck. S hti I,Mel: 

Bh,ruchl, Sbti Na ... ,hir 

Gllik""d.Sbri B.K.. 
Ghoul. Shti Al.lrobiQdo 

GboIc,Shri Biaul 

Gba.c. Shri Subi,..n 

Gap.lla,Sh,i A.K. 

Halder, Shri 

Achinl Ram, Shri 

Alii SiDlh. Shri 
...... hi Tukur, Shti 

B.rman. Shri 
alltup.I.Shri P.L. 

.... p'II,Shri 
Bhaf'l .... pandit 'rhakur Da. 

BhaUlchlrJl, Sbrl C. K. 

Bnh .. Prall.ab, Ch. 

.r.,el.a, Pr.sad, Shti 
Chanda, Shr. Anil )C. 

C"'turycdi, Shri 

ChllYd',Shri 

Chaudhry, Shri C.L. 

Cbuni L.I. Sbri 
n ... ppa, Sbri. 
ne.blaUth, Dr. P.S. 
Dube, Shri Muh:h.nd 

!! • ..::lunn, Shri V. 

G,bdhi, Shirl M.  M. 

Osn,1 De"l. Shrim.lti 
Gho,b. Sbri M.K, 

Glib •. Shri A.e. 

Ouptl. Shri bill Kril .... 

IIDsr ... ., •. Shri 
H ..... ni, Shrl An •• r 
Ha.bl.Sbri 

JII., Shrl M.C. 
leAi, Sliri U.It. 

AYES 

Kilr. Shri I'rabh.t 

KodiYln, Shri 

M.jhi, Shri w.e. 
Menon. Sbri N.r.,ln.nklln., 

Mohan S".rup. Sbri 
Mukr;cc. Shri II.N. 
N.ir,Sbri V •• ude .... 

Pltulek.ir,8hri 

P.r ..... thi Kri.lansn. Shrimlli 

NOES 

len •• Shri K.C. 

1huaJhuRw .... Shri 

1~s s  Sbri 
~ i •. Silri C.M. 

IICe.b ..... Shri 
Kh •• ,Shri SlldalhAli 
Khl.sjl. Sbr! ) .... 1 
Krilhnl. Shri M.R. 

Kri.bn. Chandr •• Shrj 

Kurccl, Shri B.N. 
L.c:bhi Ram.. Shri 

Lahiri, Shrl 

M.tida AhIlLCIi, Shrilllali 

Mlili, Shri N.B. 

M.llilh, Shri U.S. 

Ma''''a. Sui K.B. 
MaaHD,Sbri 

Maniya .... dl., Shri 

Mlluri,1 DiD, Sbri 
Mat"'ur. Slui Haria" Chandra 
~  Shriau.ti Kri.hna 

MiHI. Sari B.1>. 

Milt'. SllIi R.ll. 

Murt"ShriM.S. 

Nair, Sbrl e.K. 

Nair, Sbri K"uwilh ••• 

NalliutPu, Shri 
Nail.., .. , Slu-i 
N.rui. ..... S ... ri. 
....... n. Slat. P.S. 

PUDnOOle, Shri 

R.i. Sbri Khulhwlqt 

!tao, Sbri T.B. Vittal 
Sinlh. Shrj Braj Rlj 

SOllUle, Stui II.N. 

Tanaamlni, Sbri 

Vernu.. Sbri R.mji 

Warrior. Shrl 

Vljftik. Shrj 

OU,Shri 

radlln Dn, Shri 

PII'Airlndy. Shrj 

"Inde. Shrj C.U, 

Pladey, Sbri K.N . 

P.Dua 1.al, Shrj 

Pltel.Sulhri ManihC'n 

Palel, Shri M. N. 

Pnbhlkar,Shri N.v.1 

... •• Shank" L.I, Shri 

Rllnlnlnd. 'firth •. SWilTai 

R.nc.Sbrt 
Ro.arlo, Shri 

......8bri Ja .... th. 

R.o. Shrj R'lDelh.1 r 

lte .. ,.Shri .Ii 
RecklJ. Shri K.e. 
R..." Sui R ... i 
ROJ, Shri B •• bw.a .. I" 

I\adbu Ram Sbri 

l\.lIu, SlIri Bba'lblt 

Saau. Shri RIlDtllrwin 
Sa .. ml. Shri S.C. 
Sirbadi, Shrj Alii Si .... 

Stika. Sui 

Sharm •• Pudit K.C. 

Sill,.., Silri D.C. 

Sid4aDI.jappa, Silri 

SiDlb, Cb. A .. "ir 
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SIOh.w.. Shri ..... nirlldh Sinah •. Dr. Ram Subhll 

Sinih. S.rdar Iqblll 
Si ..... Sbri Babunath 
Si ..... hri 91tbal 

SiDl'h,5hriD.N. 

Sin.b, Shrj Dinelh 

Slnlh, Shrj R'lhunath 

~ aha, .hri Ga;enJ, .. u~II ' 
~ aM. Sm. Sarln,dha,. 
Sinh., Shrj Slit,. Nal.)'lIn 

n ,It II It I Shrj Nllrdea 

Subbarl,.an, Dr. P. 

~ n  Shrt T. 
Tbolnlll, Shri A.M. 
Tiwari. Shri R.S. 
Venk.t •• ubb.i.h. Sh,t 
VR •• Sh't R.C. 
W •• nit. Shri Hlilltri.hnll 

","odey", ,hrl 

The motion Was negatived. 

Mr, Deputy-Speaker: .han now 
put the other three cut motion. 
toaether. 

The queation is: 

"That the demand under the 
bead 'Ministry of Rehabilitation' 
be reduced by Rs. 1. (FailuTe to 
lIi"e allemati". .mplol/menl 10 

• ,th. retr"""hed n.pIOl/e., of the 
Rehabilitation Mini.trl/,) ". (1542) 

"That the demand under the 
bead 'Expenditure on Displaced 
Persons and Minorities' be ~ 

duced to Re. 1. (Failure of the 
DandakaTanl/CI Scheme).n (1881) 

"That the demand under the 
head 'Expenditure on Displaced 
Persons and Minorities be reduc-
ed by Ro. 100. (FailuTe to 
rehabilitate displaced person. in 
vllrious Camps in We.t Bengal.) n" 
(1884) 

Tile motion to ..... ell"ti"ed. 

Mr. Depat)'-S"'er: I ohall DOW 
lIut all th" other cut motions tOlether. 

All the cut motion, were put and 
.. egati"ed, 

.r. Deputy-Speaker: The queation 
is: 

"That the respective sums not 
exceeding the amount shown in 
the fourth column of the Dreier 
paper, be aranted to the Presi-
dent, tn complete the sums neces-
sary to defray the char,es that 
wilJ come in courSe of payment 
aUI'inc the year endina the 31st 
Day of March, 1961. in respect of 
the head. Of demands entered in 
the ... and column thereof 
apinst Demands No. 71, 72 and 
127 relatina to the JoIjnistry of 
Jlehabilitation." 

The motion 1.08' adopted. 

(Tile motions for Demands for GTClnt .• 
which were adopted bl/ tI'e Lok 
Sabha are reproduced below.-Ed,) 

DEMAND No. 71-M,NISTRY or 
REHABILITATION 

"That a sum not exceedin, 
Rs. 30,90,000 be ,ranted to the 
President to ~t  the sum 
neceasary to defray the chara"" 
which will come in cour"" of 
payment dw-in, \he ycar endln, 
the 31st day of March, 1861, in 
respect of 'Ministry "f Rehabilita-
tion'," 

DEMAND No. 72-ExPENDITURE ON 

DISPLACED PERSONS AND MnroKrna 

"That a sum not exceeding 
Ro. 18,59,16,000 be ,ranted to th.. 
Presidenl to complete the sum 
necessary to defray the char,es 
which will come in coune 01 
payment durin, lhe ytar ..... dlna 
the 31st day of March, 1981, in 
r.,.pecl of 'Expenditure on Dis-
placed Persons and Minorities'." 

DEMAND No. 127-CAPITAL OUTLAY 
THE MINISTRY 0." REHABILITATrON 

'"1bat a sum not cxceecl1na 
Ro. 20,32,48,000 be Ilranted to the 
President to complet" th" sum 
""" .... ary to defray the oh.ra .... 
which will come in course of 
payment durina th" year ..... dlna 
the 31st day of March, 1"1, In 
reapect of 'Capital Outlay of the 
Ministry of Rehabilitation· ... 




